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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

original ZipplicatiOfl NO. 133 of 2001. 

Date of Order : This the 1st Day of March.2002. 

The Hon'ble Mr Justice D.N.ChowdhurY,Vice-Charman 

Sri Utpal Sutradhar, 
Carpenter, 

aver' s Service Centre, 
Ministry of Textiles, 
A 	 . . . Applicant gartala.  

By Advocate Miss Sankari Das. 

- Versus - 

Union of. India, 
represented by the Development Commissioner 
for HandloOrn, Ministry of Textile, 
Govt. of india(yog Bhavan), 
New Delhi-li. 

Director, Weaver's Service Centre, 
Ministry of Textiles, 
I.I.H.T.CaJllPUS, JaWahar Nagar, 
Khaflapara,GU1ahati22. 

Deputy Director., 
Weaver's Service Centre, 
Gurkhaba$ti, Agartala-6. 

Assistant Director, 
Office f the Development '-commissioner 
for HandlOOmS, Govt. of India. 
Ministry of Textiles, 
udyog ihavan, 
New Delhi-11. 	 . . . Respondents. 

By Sri A.Deb Roy, Sr.C.G.b.C. 

ORDER 

CHOWDHURY J.(V.C) 

The controversy raised in this application 

relates to the regularisation of the period spent in 

study and also legality of the order dated 28.2.2001 

ref ixing the date of substantive date of appointment 

of the applicant in the following circumstances. 

The applicant was appointed as a Carpenter. 

a Group C post in the pay scale of Rs.950-1500/- in the 

Weaver's Service Centre, Indian Institute of Handloom 

contd..2 
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Technology. Agartala against the quota earmarked for 

physically handicapped vide order dated 8.1 .88 with 

effect from 7.12.87. By order dated 6.6.95 eight persons 

working in the Weavers Service Centre, Indian Institute 

of Handloom Technology under the Eastern Zone were 

appointed in substantive capacity in the post with effect 

from the date shown against each. The name of the applicant 

appeared at serial No.7 to the post of Carpenter and the 

date of substantive appointment was shown as 1.4.88. While 

the applicant serving as such he applied for admission 

to 3 years EM-iT course in the Indian Institute of Handloorn 

Technology at Varanasi On non stipendiary basis. His 

application was forwarded by the department and accordingly 

J. 	office order No.J_11011/l/91.WSC/E_tl dated 26.7.91 

was issued. granting permission to the applicant to take 

admission on non stipendiary basis in the first year of 

3 years diploma course of EMiT during the academic year 

1991-92. The applicant accordingly left for Varanasi 

to the knowledge of the authority and joined in the 

Institute. The applicant by his application 1  dated 12.8.91 

wrote to the officer in charge Weavers Service Centre, 

AgartalatO issue a no objection certificate as was 

insisted by the authority and also issue a formal relieving 

order with effect from 9.8.91 from the Weaver's Service 

centre, Agartala. In this application he mentioned about 

his application dated 9.8.91 for granting study leave 

and joining his course. The applicant completed his 

course in due time and came back to Agartala where he 

was also directed to impart training to the trainees 

weavers under Hill Area project and Project packages 

scheme in addition to his normal duties until further 

orders. The applicant completed his course and obtain 
Ji 

diplome in Handloom Technology from the Indian Institute 

of Handloom Technology, Varanasi. In the meantime the 

respondents authority by order dated 15.7 	down 
H 



his application for granting study leave on the ground 

that he did not complete 5 years of service and he had 

also not completed the period of probation. The applicant 

is getting his salary without any increments and by the 

impugned order dated. 28.2.2001 the applicant's substantive 

H appointment as a carpenter was refixed from 7.6.90 by 

cancelling the order dated 6.6.95 wherein the date of 

substantive appointment of the applicant was shown as 

1.4.88 • In this application the applicant harsoughtdfor€.a 
direction on the 
LauthorIty for regularising the period spent in study 

and release his arEear which was not paid during the 

study period and also prayed for quashing the order NO. 

WSC/GAU/AGT/15(1)/2001/947 dated 28.2.2001. 

2. 	The respondents submitted its written statement and 

contested the claim. According to the yespondents the 

applicant Was appointed as carpenter, a Group C post of 

1eaver s Service Centre in a temporary capacity against 

physically handicapped quota. It was also admitted that 

by order dated 6.6.95 the applicant was made regular but 

the same order was issued through oversight and when the 

matter came to the notice of the authority the same was 

corrected by another order dated 2.3 .2001 in the form 

of corrigendum. it was also stated that the applicant 

was allowed to take admission into the diploma course 

at his own risk and intexest and DHT course has nO 

relation with the nature of duty of the applicant in any 

i j  Way. No study leave was granted to the applicant by the 

competent authority vide order dated 15/16.7.92 and as 

per leave rules the applicant was not entitled to such 

leave ashe did not compdete 5 years of regular service. 

The rspondents also stated that no doubt the applicant 

applied for relieving order and no objection certificate 

but no such order/certificate was issued in favour of 

contd..4 
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the applicant. In the written statement the respondents 

mentioned that 18 days leave was granted to the applicant 

with effect from 12 .8.91 to 29.8.91 and again 42 days 

leave without pay was also granted to the applicant from 

30.8.91 to 10.10.91. After availing 60 days leave worked 

in the office from 11.10.91 to 8.11.91 and then left for 

Varanasi on 10.11.91. Thereafter he again joined on duty 

on 5 .5 .92 after aval ling 178 days EOL (without pay) with 

effect from 9.11.91 to 4.5.92. The applicant worked in 

the office from 5.5.92 to 21.7.92. The applicant again 

left for Varanasi and rejoined the office in 1994. During 

the period for which the applicant worked and the period 

± or which E.L was granted he was paid salaries. For the 

period between 21.7 .92 to 1994 no leave was granted to 

the applicant and from 5.5.92 to 5.5.94 no increment was 

also granted to him. 

3. 	I have heard MISS Sankari Das, learned counsel for 

the applicant at length and also Mr A.Deb Roy, learned 

Sr.C.G.S.0 for the respondents. Miss Das,learned counsel 

for the applicant submitted that the respondents acted 

in a most illegal fashion overlooking the relevant 

considerations.Mtss Das submitted that the for undergoing 

the diploma course in Handloom technology the applicant 

applied through proper channel. His application was 

forwarded and in due course the applicant was -  recommended 

for granting admission on a non stipendiary basis as per 

the order of the respondents and also issued in the 

public Interest. There is no justification for not giving 

him the study leave as admissible. Mr Deb Roy, learned 

Sr .0 .GS .0 on the other hand submitted that the respon-

dents rightly rejected the study leave of the applicant 

as he did not complete the 5 years regular service 

contd . .5 
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and the period of probation and referred to the rules 

relating to the conditions for grant of study leave. 

Chapter VI of the central Civil Services (Leave) Rules 

1972 provides conditions for grant of study leave. Rule 

52 of the said rules pertains to application for study 

leave. Rule 53 relates to sanction of study leave. 

Admittedly the application of the applicant was processed 

and thereafter the competent authority including the 

respondents, the Governinentof India, Ministry of Thxtiles 

recommended the applicant for taking admission on non 

stipendiary basis. Naturally when order was issued the 

applicant joined the course with the knowledge of the 

respondents. Under sub-rule S of Rule 50(i) study leave 

may be granted to the Gernment servant who has satisfac-

torily completed the period of probation and has rendered 

not less than fie .ears regular service including the 

priod of probation urger the Government. The applicant 

was appointed earlier in a substantive capacity vide 

order 6.6.95 and he was assigned with higher responsibility. 

Legal policies are laid down in the rules. In the circum-

stances the respondents instead of taking a sententious view 

ought to have looked into the substance of the rule cand 

necessarily grant him the ,study leave • Mr Deb Roy, lerrd 

Sr.C.G.S.0 submitted that study leave has also a prescrid 

limit which ordinarily be for 12 months at a time and when 

it is a fit case for extending theobenefit. The applicant 

by now has already completed the course and there was not 

justification f or not regularising the period of absence. 

The respondents are accordingly directed to regularise his 

leave period by granting him study leave as admissible, 

or in aid of the provision of the leave rules. The 

applicant cannot be denied with increments and the 

contd. .6 
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due salary only on the ground mentioned. The higher 

education itself is an asset to the department and the 

department can use and take benefit from his skill and 

educational qualification. 1 also do not find any 

justification for changing the date of.substthtive 

appointment of the applicant from 1.4.88 to 7.6.90. 

The substantive appointment was fixed on 1.4.88 and no 

reason assigned as to how it zas again changed without 

taking the applicant into confidence. In the circumstances 

the impugned communication dated 28.2 .2001 ref ixing the 

date of substantive appointment of the applicant as 

7.6.90 in place of 1.4.88 is set aside and quashed. The 

respondents are directed to regularise the period of 

absence during his training with all benefits of pay 

and allcwances. 

The application is allowed to the extent indicated. 

There shall, however, be no order as to costs. 

I! 

D.N.CHOWDHURY 
VICE CHAIRMAN 

Wj 
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To, 
The Registrar, 	 ..i.--- 
Central Administrative Tribunal 
Gauhati Bengh. 
Assam. 

Sub: Application in Form No.1 of the Central Administrative Tribunal 
(Procedure) Rules, 1987. 

Shri Utpal Suiradhar..... I. 	Apphant. 

-VERSUS- 

Union of India and others ............ Respondents 

Sir, 

An application in form No.1 of Central Administrative Tribunal (Procedure) 

Rules, 1987, is sent herewith by registered post for presentation before the Hon'ble 

Tribunal. 

The applicant is not getting salaiy since September last and the matter is being 

vely urgent the application may kindly be placed before the Bench with due intimation 

to the applicant as to the date of admission and hearing. 

Jv 

It is relevent to mention here that my advocate on record shall remain out of 

station till 5-4-2001 and date of admission and hearing may kindly be fixed thereafter. 

Yours faithfiully 

(UTPAL SUTRADRAR) 
West Pratapgarh,post office 
Arundhutinagar,West 

• Tripura,Agartaia-799003, 
Tripura. 

I) 

/ 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUAHATI BENCH 

Sri Utpal Sutradhar 
S/0 Lt. Dinabandhu Sutradhar 
Of West Pratapgarh , P.S.West Agartala 
P.O.Arundhutinagar,Agartala 
West Tripura;now working as Carpenter under the Deputy 
Director; Weaver's Service Center, Ministry of Textiles, 
Infangac,AgartaIa - 

Applicant 

Vs. 

Unionoflndia 
Represented by the Development Commissioner for Handloom; 
Ministry of Textile,Govt.of India(Udyog Bhavan); 
New Delhi-i 100011. 

Director, Ministry of Textiles, Weaver's Service Center,l.l.H.T. Campus, 
Jawahar Nagar,Khanapara,Guwahati-22 

Deputy Director, Weaver's Service Center, 
Gurkhabasti, Agartala-799006. 

Assistant Director, Office of the Development Commissioner for 
Hand looms; Govt. of India, Ministry of Textiles. 
Udyog Bhavan, New Delhi - 110011. 

Respondents 

DETAILS OF APPLICATION 

Jilirisdiction of the Tribunal : 

The applicant is serving as a Carpenter at Weaver's Service Center, Indranagar, Agartala, under 

the Ministry of Textiles & as such Hon'ble Tribunal has jurisdiction to entertain the case. 

Limitation 

Te applicant further declares that the application is with in the limitation period prescribed in 

Sction 21 of the Administrative Tribunals Act, 1985. 
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4. 	Facts of the Case 

 

T applicant most humbly and respectfully begs to SHE WETH as under:- 

That the applicant was appointed Carpenter, a Group-C post in a temporary capacity 

against physically handicapped quota in the pay scale of Rs.950-20-1 1 50-EB-25-1 500 w.e.f. 

07.12.87(F.N.) at Weaver's Service Centre(WSC), lndranagar,Agartala, under the Ministry 

of Textiles,Govt. of India vide appointment order No.WSC/GAU/Admn-1 (23)/87/124 

dt.8/1/88. 

The copies of the appointment order and physically handicapped 

cifiate are annexed herewith and are marked as Annexure-Al & A2. 

The applicant was appointed in a substantive capacity in the same 

.e.f. 01/04/88 i.e. within 4(four) months his service was made regular vide order 

N 
	

(27)/Part-1I 1/94/1252 dt.06.06.95 under sl.no.7. 

The copy of the said order is annexed herewith and marked as 

That the applicant in 1991 applied for admission in 3(three) year Diploma in Hand Loom 

Technology course(D)T),a technical education after passing of which further education in 

this domain is only available in Manchester(the UK) and unquestionably this course is 

directly and closely connected with the sphere of his duty. And for this DHT course the 

applicant through proper channel applied to the Indian Institute of Hand Loom 

Technology(IIHT),Varanasi, a pioneer one not only in India but also in Asia. 

Subsequently he was recommended by his department for public 

interest and was granted admission on Non-Stipendiary basis in the 3(three) year DHT course 

by the Deputy Development Commissioner for Handlooms vide office Memorandum No.J-

11011/1/91-DCM/E-ll dt.26107/91. 

The copy of the said office memorandum is annexed herewith 

and marked as Annexure-A4. 

That in response to the letter dt.27/07/91(Annexure-A4) of the Deputy Development 

Commissioner the applicant applied for Study leave to the Deputy Director 

WSC, lndranagar,Agartala for prosecuting studies. 
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• 	 The copy of. the letter is annexed herewith and marked as 

Annexure-A5. 

That the applicant got himself admitted in l.LH.T.,Varanasi, on 12/08/91 and was continuing 

• ! his studies their LI.H.T. required a 'No ObjectionS Certificate' from his department for 

regularisation of his admission and also required the issuance of formal release orders 

w.e.f. 09.08.91(AN) from Weaver's Service Centre, Agartalá. Accordingly, the applicant 

applied for, to the officer-in-charge, WSC, Agartala. 

The copy of the aforesaid prayer is annexed herewith and 

marked as Annexure-A6. 

In t meantime being forced by financial constraints and also as the institution as well as 

mess was suddenly closed for an indefinite period the applicant coming back to Agartala 

joine'd his parent office. Then he was asked by the Director, Department of Textiles vide 

,Aetter No.WSC/GAU/AGT/15(1)/91/4188 DT.23/10/91 to explain under what circumstances 

the applicant left Varanasi without the permission of the Director,l.l..T.,Varanasi. 

The, copy of the aforesaid letter is annexed herewith and 

marked as Annexure-A7. 

In response to the aforesaid letter the applicant elucidated the 

entire situation which forced him to come back and join the parent office vide letter 

dt.31.10.91(Annexure-A8). 

Again on 5.5.92 because of the closure of the institution 

following the completion of annual examination he came back and joined at his parent office. 

The copy of the joining report dt.5.5.92 is annexed herewith 

and marked as Annexure-A9. 

Being a poor salaried employee for prosecuting the 3(three)-year D.H.T. course he first 

applied for G.P.F. advance on 7.8.91 but unfortunately it was not favoured with. Again on 

5.6.92 he applied for G.P.F. advance amounting to Rs.4200/- (Rupees four thousand two 

hundred only). 

Fortunately on 3.8.92 a temp. G.P.F. advance of Rs.4400/- 

was granted. 
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It was particularly stated in the sanction order Ti 
No.WSC/AGT./P-61/92/1 575 dt.3.8.92 that "to enable to defray expenses in connection with the 

higher education for 3(three) year diploma course" - this advance was granted. 

The copy of the prayer by the applicant for the sanction of the 

G.P.F. advance and the aforesaid sanction order are enclosed herewith and marked as 

Annexure-AlO &A1 1. 

That surprisingly on 15/07/92 the applicant was informed of the non-sanctioning of study 

leave on the ground that he did not complete 5(five) years service and also did not 

satisfactorily complete the period of provision. 

The copy of the letter dt.15/07/92 by Assistant Director is 

annexed herewith and marked as Annexure-Al2. 

That instead of non-sanctioning of study leave the applicant was prosecuting 3(three) years 

DHT course because when he was informed of non-sanctioning of study leave instead of 

the recommendation of his own department, one year already lapsed by. 

In 1994 he completed his course successfully. And on return he 

reported the same in detail to his department. 

The copy of the D.H.T. certificate issued by the l.l.H.T. is 

annexed herewith and marked as Annexure-A13 

That following the successful completion of D.H.T. course launched by l.l.H.T. by the 

applicant, the Deputy Director asked the applicant to impart training to the trainees weaver's 

under the Hill Area Project & Project Packages Scheme in addition to the normal duties of 

applicant to which the D.H.T. degree which the applicant has successfully completed is a 

prerequisite for worthy of being considered for imparting training to the trainee weavers as 

aforesaid. And accordingly the applicant has been performing the aforesaid duty in addition 

to his normal duty till today. 

The copy of the office order No.WSC/AGT./Esstts. - 

1(12)/95/248 dt.8/2/95 is annexed herewith and marked as Annexure-A13(i). 

That instead of making several representatjons regarding the sanction of study leave the 

apathy and inertia of the authority towards the applicant remains the same. Moreover, his 

four increments from the year 1991 to 1995 were stopped which seems penal in disguise. 

As a result of which his current salary is fallen short and is not at par with the other 

employees entered the same post at the same time. 
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The copies of the representations dt.02108196 and 16/05199 T 
are annexed herewith and marked as Annexure-A14 & A15. 

That when the applicant found that all his efforts were futile he to protest silently stopped 

taking salary for the month of Feb.2000. But when a memorandum dt.07/03/2000 

No.WSC/AGT./Acctts.-3(1)/2000/389 dt.07/03/2000 was issued in the name of the applicant 

he received the salary for the month of Feb.2000. 

The copy of the aforesaid memorandum and the copy of the 

letter dt.13/0/2000 in response to the aforesaid memorandum are annexed herewith and marked 

as Annexure-A16 & A17. 

That still department did not take any step to mitigate the applicant's grievances. Again to 

protest silently he stopped taking salary for the months of Sept.2000 & Oct.2000 and for that 

again 	another 	memorandum 	was 	issued 	No.WSC/AGT./P-61/2000/1741 

dt.29/1 1/2000(Annexure-A18) in addition to that one illegal opinion was passed, that "it 

seems to be he has source of income other than salary". 

Perhaps to camouflage the authority's own fault and failure 

to sanction the applicant's increments in proper manner they passed such illegal comment. In 

response to the said memorandum the applicant wrote one letter dt.01/12/2000 addressed to 

the Deputy Director,WSC(Annexure-A1 9). 

That on 03/01/2001 another memorandum No.WSC/GAU/AGT-15(1)/99/62 (Annexure-A20) 

was issued regarding the non-acceptance of salary for the month of Sept. & Oct.2000. 

On receipt of the said memorandum and due to acute 

financial stringency the applicant informed the deptt. that he is willing to receive the salary. But 

unfortunately he was not given his salary yet, for which he already rendered services. 

Again on 07/02/2001 he got another memorandum 

No.WSC/GAU/Agt.- 15(1)/2001/566 dt.07/02/200 1 (Annexure-A21) regarding the same matter. 

Again he vide letter dt.21/02/2001 (Annexure-A22) informed the authority that he is agreeable to 

receive the salary from September last. - 

It is very unfortunate for a poor salaried employee like the 

applicant who is running his family being half fed and clad is not getting salary as yet for which 

he has been rendering services. 

That in the mean time the marriage of one of the applicant's younger sisters who is fully 

dependent on him, was fixed on 16102/2001. So on 11/01/2001 he applied for G.P.F. 

advance. But unfortunately from the other end no response came. So he was bound to defer 
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the date of the marriage and it is fixed in the month of March 2001. Again on 27/02/2001 he 

gave one reminder regarding the same. Still no response came. 

The copy of the reminder dt.27/0212001 and an invitation card 

of the marriage card are enclosed herewith and are marked as Annexure-A23 & A24. 

15) 	That the respondents remain always indifferent to the applicant and acting in a non- 

challant way is evident from the fact that the respondents have once declared the applicant 

to be in employment in substantive capacity w.e.f. 01/04/88 by a letter 

dt.06/06/95(Annexure-A3) and subsequently made departure by declaring the applicant to 

be in employment in substantive capacity w.e.f.07/06/90 by a letter dt.02103/2001 (Annexure-

A25). All such acts of the respondents unequivocally speak that the respondent has been 

acting at their caprices and whims. In this away the respondents are acting in contradiction 

and utter violation of the law of approbation and reprobation. 

ED 

From the facts narrated herein above, it is obvious that gross injustice has been done 

to the pplicant for no fault of himself regarding non-sanctioning of study leave, non-sanctioning of G.P.F. 

adande at the time of genuine urgency and stoppage of giving salary. Natural justice demands that the 

stuiy lave be regularised soon and the G.P.F. advance be sanctioned urgently and his monthly salary be 

dis?urd expeditiously. 

It is admitted that the applicant was appointed in a substantive capacity in the post of 

Carperer w.e.f. 1.4.88 by an order of respondent no.2; No.WSC/GAU /DMN/1 (27)/Part-1II/94/1 252 dt. 

06I6I9 (Annexure-A3), thereafter respondent no.2 without any reason issued a corrigendum 

No.S/GAU/AGT/15(1)/2001/947 dt.02/03/2001 in Annexure-A25 modifying the Annexure-A3 showing 

the ubtantive appointment of the applicant w.e.f. 07/06/90. 

When the respondent no.2 appointed the applicant in substantive capacity by 

Annxuçe-A3 w.e.f. 01/04/88 thereafter respondent no.2 has no right or authority to modify the earlier 

ordr inknnexure-A3 by issuing corrigendum in Annexure-A25 after the lapse of 6(six) years reducing the 

length d regular service without assigning any reason and without giving the applicant an opportunity of 

being Iard. And as such Annexure-A25 is unconstitutional, violative of the principle of equality 

guaanted by Art.14 of the constitution, violative of the principle of natural justice and as such Annexure-

A25s vid ab initio and liable to be quashed. 

E. Details of the remedies exhausted :- 

The applicant declares that he has availed of alithe remedies available to him. He 

subnittIi several representations regarding his all glievances from 	to time including reminders other 
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than persistent oral submissions to the authority concerned. Such prayers, representations, reminders etc. 
ir  

ar annexed herewith and marked as annexures-A14,A15,A17,A19. And the outcome is hopelessly 

negative. 

F. Matters not previously filed or pendino with any other court 

The applicant further declares that he had not previously filed any application, Writ 

ptition or suit regarding the matter in respect of which this application has  been made, before any court 

orany other authority or any other Bench of the Tribunal nor any such application, Writ petition or suit is 

pending before any of them. 

G Relief sought :- 

In view of the facts mentioned above the applicant prays for the following reliefs :- 

I) 	f To pass order regularising the period spent for study and to release the 

arrears pay which has not been paid as yet with all other consequential 

benefits. 

(ii) /To pass order asking the respondent to allow him to draw the mnthly salary 

( 	as usual with back wages wf September 2000. 	- 

To pass order asking the respondent to release the G.P.F. amount claimed 

by him for the purpose of marriage ,remony of his sister vide his 

application dated 27/02/2001. 

To pass order quashing corrigendum No.WSC/GAU/AGT/15 I / 2001/947 

dt28/02/2001 and declared it void ab initio: 	4\- 

AND 

To pass any such further or other order as the Hon'ble tribunal may deem fit 

and proper for the ends of justice. 

H., Interim order :- 

The respondent may be asked to release the monthly salary of the applicant as 

usal with back arreats of salary from September 2000 which he had been drawing before the said 

mdnth. 

11 

AND 



8 
CI 

' 	
Also the respondent may be asked to release his G.P.F. amount as claimed by 

th applicant vide the petition dt.2710212001. 

I. List of enclosures :- 

Annexures Al to A25. 

Bank Draft No.MOT/H 653165 000028000 dt.15/03/2001 

Vokalatnama 

Self addressed envelop-1 (one). 

File sized envelopes with addresses of the respondents no.1 to 5 

-5(five) nos. 

VERIFICATION 

I, Sri 	 S/o Lt, 	bqio(hSti-4-hAdAarc  

aged about 3G years working as Carpenter in the office of Weaver's Service Centre, 

lndanagar, Agartala resident of West Pratapgarh, P.S. West Agartala,P.O.Arundhutinagar Agartala, 

Wet Tripura do here by verify that the contents of paras 1 to 15 are true to my personal knowledge and 

thatl have not suppressed any material fact. 

Dat: 	C-e?3- coI 
	 LUca 

Pla: 	 Signature of the applicant 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
	

(Y 

GUAHATI BENCH 

Sri Utpal Sutradhar 
S/U Lt. Dinabandhu Sutradhar 
Of West Pratapgarh,P.S.west Agartala 
P.O.ArundhutinagarAgartala 
West Tripura;now working as Carpenter under the Deputy 
Director; Weavers Service Center, Ministry of Textiles, 
Indranagar,Agartala 

AppFicant 

Vs. 

Unionoflndia 
Represented by the Development Commissioner for Handloom 
Ministry of Textile,Govt.of lndia(Udyog Bhavan); 
New Delhi-1100011, 

Director, Ministry of Textiles, Weaver's Service Center,Ll,H.T, Campus, 
Jawahar Nagar,Khanapara,Guwahatj2 

Deputy - Director, Weaver's Service Center, 
Gurkhabas, Agartala-799006. 

4.' Assistant Director, Office of the Development Commissioner for 
Hand looms; Govt. of India, Ministry of Textiles. 
Udyog Bhavan, New Delhi— 110011. 

Respondents 

DETAILS OF APPLICATION 

Jurisdiction of the Tribunal 

The appIcant is serving as a Carpenter at Weaver's Service Center lndranagar, Agartala, under 

the Ministry of Textiles & as such Hon'ble Tribunal has jurisdiction to entertai the case. 

Limitation  

- The applicant further declares that the application is with in the limitation period prescribed in 

Section 21 of the Administrative Tribunals Act, 1985. 
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C. 	Facts of the Case 

The applicant most humbly and respectfully begs to SHE WE TH as under :- 

1) That the applicant was appointed Carpenter, a Group-C post in a temporary capacity 

against physically handicapped quota in the pay scale of Rs.950-20-1150-E-25..1500 w.e.f. 

07.12.87(F.N.) at Weaver's Service Centre(WSC), Indranagar,Agartala, under the Ministry 

of Textiles,Govt, of India vide appointment order NO.WSC/GAU/Admn.1(23)/87/124 
dt.8/1 /88. 

The copies of the appointment order and physically handicapped 
certificate are annexed herewith and are marked as Annexue-A1 & A2. 

The applicant was appointed in a substantive capacity in the same 

post w.e.f. 01/04188 i.e. within 4(four) months his service was made regular vide order 
No,WSC/GAIJ/DMN/1 (27)/Part-I 11/94/1252 dt.06.06.95 under sLno.7. 

The copy of the said order is annexed herewith andmarked as 
Annexure-A3. 

2) That the applicant in 1991 applied for admission in 3(three) year Diploma in Hand Loom 

Technology courseQI-fT),a technical education after passing of which further education in 

11 this domain is only available in Manchester(the UK) and unquestionably this course is 

directly and closely connected with the sphere of his duly. And for this DHT course the 

applicant through proper channel applied to the Indian Institute of Hand Loom 

TechnolOgy(IIHT),varanasj a pioneer one not only in India but also in Asia. 

Subsequently he was recommended by his department for public 

interest and was granted admission on Non-Stipendiary basis in the 3(three) year, DHT course 

by the Deputy Development Commissioner for Handlooms vide office Memorandum NoJ-

1101 1/1/91-DCM/E-u dt.26/07/91. 

The copy of the said offide memorandum is annexed herewith 
and marked as Annexur6-A4. 

3) That in response to the letter dt.27/07/91(AnnexureA4) of the Deputy Development 

Commissioner the applicant applied for Study leave to the Deputy Director 
WSC I  Indranagar,Agartala for prosecuting studies. 
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) 	 The copy of the letter is annexed herewith and marked as 

Annexure-A5. 	 * 

That the applicant got himself admitted in l.l,H.T.,Varanasj, on 12/08/91 and was continuing 

his studies their l.l,H.T. required a 'No Objection Certificate' from his epartFT 

regularisation of his admission and also required the issuance of formal release orders 

w.e.f, 09.08.91(AN) from Weaver's Service Centre, Agartala. Accordingly, the applicant 

applied for, to the officer-in-charge, WSC, Agartala. 

The copy of the aforesaid prayer is annexed herewith and 
marked as Annexure-A6. 

In the meantime being forced by financial constraints and also as the institution as well as 

the mess was suddenly closed for an indefinite period the applicant doming back .to Agartala 

joined his parent office Then he was asked by the Director, Department of Textiles vide 

letter No.WSC/GAU/AGT/15(1)/91/4188 DT.23/10/91 to explain under what circumstances 

the applicant left Varanasi without the permission of the Director,l.l.S,T.,Varanasi. 

The copy of the aforesaid letter is annexed herewith and 

marked as Annexure-A7. 

In resPonetQ,the aforesaid letter the applicant elucidated the 

entire situation which forced him to come back and join the parent office vide letter 
dt.31.10.91(Annexu -e-A8) 

Again on 55.92 because of the csure of the ThsUtution 

following the completion of annual examination he came back andjoined at his parent office. 
•1 

The copy of the joining report dt.5.5.92 is annexed herewith 
/ 1 	 and marked as Annexure-A9, 	 / 

Being a poor s!aried employee for prosecuting. the 3(three)-year D.H.T. course he first 

applied for G.P.F. advance on 7.8.91 but ulifortunately it was not favoured with. Again on 

5.6.92 he applied for G.P.F. advance amounting to Rs.42001- (Rupees four thousand two 
hundred only). 

Fortunately on 3.8.92 a temp. G.P.F. advance of Rs4400/- 
was granted. 	. 

p 	 . 	 . 
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II 	was 	particularly 	stated 	in 	the 	sanction 	order 

No,WSC/AGT./P-61/92/1575 dt.3.8.92 that "to enable to defray expenses in connection with the 

higher education for 3(three) year diploma course" - this advance was granted. 

The copy of the prayer by the applicant for the sanction of the 

G.P.F. advance and the aforesaid sanction order are enclosed herewith and marked as 

Annexure-AlO &A11. 

That surprisingly on 15/07/92 the applicant was informed of the non-sanctioning of study • •  

leave on the ground that he did not complete 5(five) years service and also did not 

satisf àctorily complete the period of provision. 

The copy of the letter dt.1 5/07/92 by Assistant Director is 
annexed herewith and marked as Annexure-Al2, 

That instead of non-sanctioning of study leave the applicant was prosecuting 3(three) years 

DHT course because when he was informed of non-sanctioning of study leave instead of 

the recommendtion of his own department, one year already lapsed by.' 

In 1994 he completed his cours€ successfully. And on return he 

reported the same in detail to his department. 
 

The copy of the D.H.T. certificate issued 'by the I.I.H.T. is 

annexed herewith and marked as Annexure-A1 

That following the successful completion of D.H.T. course launched by I.LH.T., by the 

applicant, the Deputy Director asked the applicant to impart training to the trainees weaver's 

under the Hill Area Project & Project Packages Scheme in addition to the normal duties of 

applicant to which the D.H.T. degree which the applicant has successfully completed is a 

prerequisite for worthy of being considered for imparting training to the trainee weavers as 

afOresaid. And accordingly the applicant has been performing the aforesaid duty in addition 

to his normal duty till today. 

The copy of the office order No.WSC/AGT./Esstts, - 
1(12)/951248 dt.8/2195 is annexed herewith and marked as'Annexure-A13(j) 

That instead of making several representations regarding the sanction of study leave the 

apathy and inertia of the authority towards the applicant remains the same. Moreover, his 

four increments from the year 1991 to 1995 we e stopped which seems penal in disguise. 

As a result of which his current salary is ,  fallen short and is not at par with the other 

employees entered the same post at the same time. 
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The copies of the representations dt.02108/96 and 16/05/99 

are annexed herewith and marked as Annexure-A14 & A15. 

That when the applicant found that all his efforts were futile he to protest silently stopped 

taking salary for the month of Feb.2000. But when a memorandum ;dt.07/03/2000 
- 

No.WSC/AGT./Acctts,-3(1)/20001389 dt.07/03/2000 was issued in the name of the applicant 

he received the salarj for the month of Feb.2000. 

The copy of the aforesaid memorandum and the copy of the 

letter dt.13/0/2000 in response to the aforesaid memorandum are annexed herewith and marked 

as Annexure-A16 & A17. 

That still department did not take any step to mitigate the appIicans grievances. Again to 

protest silently he stopped taking salary for the months of Sept.2000 & Oct.2000 and for that ------- 	- 
again 	another 	memorandum 	was 	issued 	No.WSC/AGT./P-61/2000/1 741 

dt.29/1 1/2000(Annexure-A18) in addition to that one illegal opinion was passed, that "it 

seems to be he has source of income other than salary". 

Perhaps to camouflage the authority's own fault and failure 

to sanction the applicant's increments in proper manner they passed such illegal comment. In 

response to the said memorandum the applicant wrote one letter dt.01/12/2000 addressed to 

the Deputy Director,WSC(Airnexure-A1 9). 

That on 03/01/2001 another memorandum No.WSC/GAU/AGT-15(1)/99/62 (Annexure-A20) 

was issued regarding the non-acceptance of salary for the month of Sept. & Oct.2000, 

On receipt of the said memorandum and due to acute 

financial stringency the applicant informed the deptt. that he is willing to receive the salary. But 

unfortunately he was not given his salary yet, for which he already rendered services. 

Again on 07/02/2001 he got another memorandum 

I:  No.WSC/GAU/Agt.-15(1)/2001/566 dt.07/02/2001(Annexure-A21) regarding the same matter. 

Again he vide letter dt.21/02/2001(Annexure-A22) informed the authority that he is agreeable to 

receive the salary from September last. 

It is very unfortunate for a poor salaried empyee like the 

applicant who is running his family b&ng half fed and clad is not getting salary as yet for which 

he has been rendering services. 

That in the mean time the marriage of one of the applicant's younger sisters who is fully 

dependent on him, was fixed on 16/02/2001. So on 11/01/2001 he 

advance. But unfortunately from the other end no response came. So he was bound to defer 
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the date of the marriage and it is fixed in the month of March 2001. Again on 27/02/200 1 he 'q 

gave one reminder regarding the same. Still no response came. 

The copy of the reminder dt.27/02/2001 and an invitation card 

of the marriage card are enclosed herewith and are marked as Annexure-A23 & A24. 

15) 	That the respondents remain always indifferent to the applicant and acting in a non- 

challant way is evident from the fact that the respondents hae once declared the applicant 

to be in employment in substantive capacity w.e.f, 01/04/88 by a letter 

dt.06/06/95(Annexure-A3) and subsequently made departure by declaring the applicant to 

be in employment in substantive capacity w.e,f.07106/90 by a letter dt.02/03/2001(Annexure 
4!  A25), All such acts of the respondents unequivocally speak that the respondent has been 

acting at their caprices and whims. In this away the respondents are acting in contradiction 

and utter violation of the law of approbation and reprobation. 

D. Grounds for relief with legal provision 

From the facts narrated herein above, it is obvious that gross injustice has been done 

to the applicant for no fault of himself regarding non-sanctioning of study leave, non-sanctioning df G.P.F. 
advance at the,  time of genuine urgency and stoppage of giving salary. Natural justice demands that the 

study leave be regularised soon and the G.P.F. advance be sanctioned urgently and his monthly salary be 
disbursed expeditiously. 

It is admitted that the applicant was appointed in a substantive capacity in the post of 

Carpenter w,e.f. 1.4.88 by an order of respondent no.2; No.WSC/GAU /DMN/1 (27)IPart-1I1/94/1252 dt. 
06/06/95 (Annexure-A3), thereafter respondent no.2 without any reason issu9d a corrigendum 

No.WSC/GAU/AGT/15(1)/2001/947 dt.02/03/2001 in Annexure.A25 modifying the Annexure-.A3 showing 

the substantive appointment of the applicant w.e.f. 07/06/90. 

When the respondent no.2 appointed the applicant in substantive capacity by 

Annexure-A3 w.e.f. 01/04/88 thereafter respondent no.2 has no right or authority to modify the earlier 

order in Annexure-A3 by issuing corrigendum in Annexure-A25 after the lapse of 6(six) years reducing the 

length of regular service without assigning any reason and without giving the applicant an opportunity of 

being heard. And as such Annexure-A25 is unconstitutional, violative of the principle of equality 

guaranteed by Art.14 of the constitut:on, violative of the principle of natural justice andas such Annexure-

A25 is void ab initio and liable to be quashed. 

E. Details of the remedies exhausted :- 

The applicant declares that he has availed of all the remedies available to him. He 

submitted several representations regarding his all grievances from time to time including reminders other 

ii 
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than persistent oral submissions to the authority concerned. Such prayers, representations 1  reminders etc. 
are annexed herewith and marked as annexures-A14,A15,A17,A1g And the outcome is hopelessly 
negative. 	. 

Matters not Dreviously filed or pending with any other court 

The applicant further declares that he had not previously filed any application, Writ 

petition or suit regarding the matter in respect of which this application has been made, before any, court 

or any other authority or any other Bench of the Tribunal nor any such application, Writ petition or suit is 
pending before any of them, 

Relief sought  

In view of the fads mentioned above the appIint prays'for the following reliefs 

i) 	To pass order regularising the period spent for study and to release the 

arrears pay which has not been paid as yet with all other consequential 
benefits. 

To pass order asking the respondent to allow him to draw the monthly salary 

as usual with back wages w,e.f September 2000. 

To pass order asking the respondent to release the, G.P.F. amount claimed 

by him for the purpose of marriage .ceremony of his sister vide his 

application dated27/0212001. 
iv) 	To pass order quashing corrigendum No.WSC/GAU/AGr/15(1)/ 2001/947 

dt.28/02/2001 and declared it void ab iniVo. 

AND 

To pass any such further or other order as the Honble tribunal may deem fit 
and proper for the ends of justice. 

Interim order 

The respondent may be asked to release the monthly salary of the applicant as 

usual with back arrears of salary from September 2000 which he had been drawing befdre the said 
month. 	 S 	 S.  

AND 	 . 	
5, 
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Also the resDondent may be asked to release his G.P.F. amount as claimed by " 

the applicant vide the petition dt27102/2001 

I. List of enclosures : 

Annexures Al to A25. 

Bank Draft No.MOT/H 653165 000028000 dt.15/0312001 

Vokalatnama 

Self addressed envelop-1(one). 

Fiie sized envelopes with addresses of the respondents no.1 to 5 

-5(five) nos, 

VERiFICATION 

• I, Sri 'UkpaJ Sr±TrJct-t 	 Sb Lt. 	 iJiu StrtIicr 

aged about 	 years working as Carpenter in the office of Weaver's Service Centre, 

Indranagar, Agartala resident of West Pratapgarh, P.S West Agartala,P.O.Arundhutinagar, Agailala, 

West Tripura do here by verify that the contents of paras 1 to 15 are true to my personal knowledge and 

that I have not suppressed any material fact. 

Date: 	G-c 	oCil 

	 UicJ 

Place: AckrthjQ 
	

Signature of the applicant 



MINISTRY OF TEXTILES 
WEAVER 5' 5ERVICE CENTRE 
PUB SARANIA ROAD 	

u 2 	 NEAR MANIPUR BHAWAN 
GUWAHATI - 781 003. 

No, WS/GAU/ 	 1/1/ 	 Dated, the 8/s f 

Fu1ni1lUi1ii1! 

	

5hri/Stj'/Ku. 	-'L, L -utc-dir 

is appointed as 	' 	'- 	 a group C/I post in 

a Temporary Capacity in the Pay Scale of Rupees J-JO 11 

with effect from 	_(.1'J.) 	at Woavcrst 

Service Centre/Indian I:nstjtut, a 	 - ;'  

until further orders. 

His/I46± Pay will ho fixed in accordance with the Rules. 

Hr.jShe will be on proatián for a 	od o .to years. 

A, 
DIRETOR 

	

L 	 •rti 	. 

Copy to:- 

The Officer InCharge, Weavers' Service  Centre/'Ii*f±ii 
 

() The Original. Certificate as received from 'iis office 
and the original application of Shri/St,ç. 	'•-;"-i 

alongwith the copy of the 
appointment ordor(for keep.ng in his/i, personal fib) 
arc enclosed for appropriate action. His/q Home Tows 
Declaration (in the proscribed Form) and SC/ST Certifi-. 
cato in the proscribed proforma may be obtained from 
hini/hpr and entries made in his/hon Service flook. An 
oath of allegiance may be administered by the Head of 
Office and the samu pasted in the Service Book. Thc 
receipt of those documents may please be acknowledged 
by return of post. (b) In case his/h* appointment is 
to the Ex-Cadro Post, his/her terms of appditment and 
fixation of pay will be governed by the Mm, of Home 
Affairs, O.M.No. 60/37/63/EST(A) dt. 14.7.67 road with' 
articles 416(6) of C.S.R. in term of Rule 25 of C.C.S. 
(Pension) Rules as amended from time to time, 

The Diroctr(Caardinatjon) , Weavers' Service Centre, 
lS._A Mama Prmanand Marg, Bombay - 400 004, 

The Accounts Officer, Pay & Accounts Office(Textilth), 
1, Council House Street, Calcutta - 700 001 

Qffice Order File. 

DIRECT[F. 

A .C.1 31087. 

I 
0 



a, •14 

• 

.0. 	 - 

J' 10 — 

a 46 

.FM 1E SIECILL FEGISTRATIC11 AS A OMIJ OPAEDICALLy RDIC4pD A. 
:ERTIFIcA' IS TO E 0 T4D FR(2I TIE $PEc1L }gDICAL UO 	fl 
THE PISCRIED FL AS LPNDED LELCW. — i 	. s 	•_ 	. •• e..*fl .e.a.a.e..a 

This is to certify that Sree/&/ti, NcvLi 
. S/'D.  

e': 1 tt11 for reiztratio:i with the ISFECIAL Ej,PLCEIENT EXCHANGE P 

• 	J•J. :L }L!UICPrED as jo>-ceekors as he/,p " al18 in one 	the 

a).Uqtureofdisabi1ity : 	
j71/'/to e9Wf7cA 

(Tic: rolovjnt fra: fo11 j1 14 3t) 
:O3T-POLIO RJ.LSIS 1E. I2LEGI 
,tU,VT)P4?!Z, GIA ,I1.LU1ITIED FRACTURE NER'& 
iRtLSIS,U?ER EXTREIIITL,LcWER EXEl1I, 

L 2, iI:1FUL, SHGIElIL1G,DEFc111OTY, CcINXThL, 
,iRED , 	i ii ,: ELc1 	,HI?, }EIiI}ELVEcTGiY, 
7)Y1 ES, cF 	RTS,WRIST,'BTRS,LZLW ELJj, 

GE EL:c1,SHGJ1-DErtS,FaE URTER,UNILAL, 
- 	 "• '1 L, 

•)_ i?, 	- 	.14 	i4 1 

Est1te in percentage (tic. flride Scale). 
('TiNTS aSMSS11E11T,EWL1ZRS SS'IW T) 
E CLO.G-   SIS 1•ENTI(I, S FR(EUTS. 
tI2ELOJ -2, 25-75 , 75.-210 T(YL'LL 6I3iDThIr1) 

(a). Uso of appliinco (. Tick rolovent frcri fol1o,in list) 
11LLIER,r.BUTCH 	Ki,LcW E: rRcgrE81s, 
O.;E, 	ILIERL , DILIRJ,iGJE IIJO.J ,LcW -EL30W, 
i1IIEL'.E CTQ1Y, SRWLDER ,bIS1RTICLATIW. 
(1). •dTY OERTIQI DCIIE OR ThIICAIED. 
(a). PHGrCrRPH ( TSD ) 

(To shOW if po3giblo tha nature of diaability arid any 
applianco if uJ ). 	 . 

vV other pa.rticu1rs to clarify the nature a4 tei4 44i 
that the surroon right liko to point rnt. 

: 
øcial iodical o -jrcl for 	. 	Spocia]. Hadioa. Board 

17ic;J1y Il.1ndica ,  

7 "AS04 	N$.a1. U.S. (Ovth,. 0 P.M. b 

• 	- 	 1h9e•4iO & KGhS. 
1391983. 	 • 

-11 

OF 

6 



1' 

( VnM:;:r OF 	

3 MINIS LY OF TXT1 J ., 

i 	.z 	r . 
II 

.U/ •ltJ/1 (.'7) ,''1rL-1 11 1 91 1 ,Y 	2_ I) 	Vt.fd* 

7 	Th1i.,1i 	of I Ici 1 workLrij in thr. W vr;' service Centrea/ ndi •n 	titute of Fl t11oom rechnolo.jy un - r the E 'stern Zone in the Or 	Ltiori of Lhr 	v'1011II nt: Coit nisi1rvr for H nUoOrflS re iintj in 	3ub; ritive c 	ICILy in th 	oit nd w.e. f. the dite lSOWn AglinsL ech:- 	
V  

oethlã P'sE 1n Dt' 	C ?f?ie RrnTrg 
.tt prose- which 	$ubstcit-. 	whc3r nt, 	c&ppoint... tive app 	Workinj. 

ed •ubs- Ointmt. 
tintively. 

Sh, vo Mener, iIrt 
Desijir 'rt Desijrer 17.8.90 VSC/BBSR : 

Sh. U.K.Xh .riJl, •rt l)eSt.jner "rt Deijner 7.9.90 	WC/G/U 	- 
Sme. .Borkotoky, Art De;1jnr Art D1r j  er 8.2.91 WSC,ii,U 	- 
Sh •  T.X.IJh 13V.rut, 	It Dt:ij 	r 'irt De -  jrler 20.9.91 WSC/h(JD ST 
Sh 0  M.Iboh1 Sinjh, 	 i'.I1.C.r. 	1O.294 wc,ir 	sc 
Sh. S.K.fley, 	 L.I.Clerk 	L. 1J.C1'tk 19.4.93 	JC//C- 

4' 7. sh. U t: ,i i Sut:r 11  ir, C r,nt,..r
1 , 4 . 11 9 WC/NJ PH 

V 

 8. h. G.S :rk r, Sw j'e Swoe:er 17.10.92 C/TSC 

Attention ot re-em1oyod ,)cflIioner.s 1 (Ir.Wfl t) the jrovisiung 
of Rule 18 •:jd Rule 19 of the Cntrtl Civil Service (Pension). Rules, 1972, coordinj to which they irf ,  recLuird to xercis 'n option for, 
counting the pr-retirernent service or Mi1itry service is quilifying 
for pension. This option h 	to be exrcised wimin 	priod of three months from the d Lp of issun of this office ot der. 	

) 

/ 
to,

bir& The Ifld.ividu1s 	
( 

Copy to It 1. The ')fflc'erIn..Clzr(Je, 
c v'r' Sjrvic•r' 'nt re/Iri1f fl Iritj tute of H niloom 

Technoloqy, (Juwhti, 1mph1, 'çjtrtil, Bhi.iltMIr, 
Bhub nesw i r ind C 1tt:i. 

• 	2. The 	CC0'1iIL3 OffiC(r, V 	
P ly & 	Cc)'flt 	Of flC(' (T(-xt - li 	) , C lcutt 
'rh 	Dcv , 	ri'ti Coirv 1 3iuH ,?r t )r IL 	JiOutti.) 	V  
t'w D'ihi0 	 V Perj 1 

 
Th 	on .1 
W( Ver: • 	LV1CP C'I1Lr, 	 ,V 	/ 

& 

C 



- 	 - 

the Competent Authority rearding candidai s 
clai*m to belong to SC/ST, wherever appii cable. 

C 	 4 
•4.iroduction of satisfactory evidence regarding. 	. 

rdidate's claii to belong to Weavers rnmunIty, 
erever applicable, 	. 	

• 1 5..oduction of an undertaking to the effect that 
the applicant ) will not ak for his 

txansfer from one Ins titute to another institute 
auring the entire 3-years Course. 

C 

I 

	

noijjjr 	± - 	 41 
Covérnment of .L...a 
Ministry of Texti1es 

office of the Developmnt Commisionor for Hndlooms 

. 	 . . ... 	 . 

o8a  
New 

e 	he  

ji 	
OFFIJU1 

Sub: 	ant of admission on onitipendiary basis 
J 	 in the 1st Year of 3-years DHT Course in the 

ndian Institute of Handloom Technology at 
Varanasi/S.elcm/Cuwi-r-tj during the academic 	k U 
eSSjji 1(Thcul- -.dj.nc 

• 	Il 	Q1 

The undersigned is directed to state that the 
application of ShriAK riJ4t4xLQ 

:fson/Da 	QfShriJY11p.j)q 1' 	has 
- '4been reconmeded for grant of admi &Sion on Non-,S tip edi ary 

- 	 ' 	 • 	 •: 

1.fl th first year o 3-yea:S  Diploma Course 

Nanciloora Technoogy in the Indian Ins tatute of Flaridloom 
ecinology at 	gArto..c'j 	subject to the fol1ong 

con di tio ns: 
1 

1 Procuction of an undertaking to the effect that 

I '

ie/s( the applicant) Will not ask for transfer 
of his/hdadmission under the Stiperidiary 
chrne during the entire 3-years Course, 

2, 	oOtio of originai certificates/testimonials 
in respect of educational qualifications, age etc, 

3. Poductjon of oriqinaL certificates issued by 
V 

'4 

5 

'O 



4- 

F' 
Ii! 

!4 Ilk- 

 He/Sfr may cantrct Dirctor(Irstitin.e) 

el 'InstLtute of Haridloom ichno1ogy, 	fol 

:fina11sation of ius/beodrrassionby or bforeJ±J. 

Hefsi 'may also carry 'th him/hg oiiçp.ivl C tificates 

. 	4ojigi tfl... attS tod pho toaL copi Os) mo . ncJ .ri po 
\ onel.  ~ : ~aW other certfiatoS indicaled in the 	re,r1bed 

ppli for scrutiny and verific Jor, by the 

Dj i'o c'or offth e Ins ti tu to. 
..., 	 •1 	 - 

In case h/siils to report b tho urectr, 

IIHT _)\l 	by the stipulated dto 1. 0 by or 	a 

	

P . fail 	oi . Q•. :'d.'. ,  cer.tifictes 

-J in respect of his/Ipeducational uahfic.itioris or ge 
- 	 r4- 	 .- 	 . 	 -- 	 • 

or any other conditin stipulated in the irpiLct1on Form 

çj1 r pres cribed by the Ins t.]. tu te or fails tr 	] i.sh 

, a.sfactority his/h(claim to belong to 	'1 '/'eaves 

0-onnun1ty) h.s/tappli cation for ai5i 	u dor Non- 

PO L1j -to- U1 T 11 i i a z, i j ëc 

As such he/thmust ensure compliance of nI. tho orTpa1iiieS, 

--. indicated above by the s tiu1ated dmt3. 

Din±.v )r-v-1 e' 'r r + ('j-rrr,4 .'4 
-. 	 - .. 	 . . 

for r!cr, J.00ms 

- - )• ;. , i_• 	 - 

• . . 	 . 

-: 	 -. 

1 	The Drector(.Instj,te),' 
ridian Ins titute of .HndlobmTcc'noLogy 
L _Vq2 ~ikL.' for informaUo: ari necessary 
action. 

Deputy .  Deve.--- 	-:ojssjoner 
op 

F. 
12 

- 	 .. 	 . 	 . 



t 	 4 	 iuIh 

To 
) 	

The Dy, Director 
.:eaver3. Jervice Centre 
!inistry of Textj3 	

4 'Ovt, of Ind1 
Xndrdnagar 

0 

Sub: Grant of admjj. 0 
basj3 in the 1t yØç Q 41t=Ddlary

a K? 
Co 	

in the 	Xn$j 	of 
Handloom ecj0 at Verafla8jdj9 

flCloced kindly 
find a Photocopy of letter dt. 

26.7.91 of the 
Dy.Deve1ont Commissioner for Hand1o01s addressed to 

me Which is tory. I 1ijc to take admi j0 
in the Indja Iflstitute of Handlooft Techndloqy*t 

For Prosecuting this Study 

I may, therefore ifldly be allowed Study leave 4. 	
for Prosecting Studies, 

50 that, dv 	 I may take full cintage Of the 
oPPortunity exte 	to me y the uevelop 	

Commissioner for Handlo 

It my furth- he  
fr vrana 	

stated that I requr5 to Start 
and accordingly, I trying to 

boon x* air ticket for the purpose.. Thj3 is fr your 
Jcjrcj infortj and necessary action 	

I 

Yours faithfully, 	 ..- 
. 4 

. 	 , 

( 

UtPal Sutradhar ) 
L.arpc nter  

Weavers. Scrvjce Centre 
Indranagar, Agar 

Copy to: 

The Director (IflSLtU) Indian instj 	lazj Techãol Varanas 	Li-, 

ui 
C Utpa. .-aUtrac1hir ) 	 - - 	

. -.-- 
• - - --- -. 	- ---- - 	- .r 



90 
L)CW1Q 

r • ¶hO OZS$.OU 
we*v$rtt'3arVioe Uentre, 	 .• 

"H 

• Iuba 	4duiee1onof ftzkoo8$iPI*t**Y Coure 
H in let yr. Dip. It Man61021 ?aoh,, 

in IIETClowa*t 	Varanst, during 

8ir, 

• As =4 are kii.uLy aware that X he beQn 103.e4tEd for 
tho adiiieojon on tbe aoovo 	ntioned 	ouaa. of 	ta4y by tho 
Dt'o1opozt CoxnnLinaionor for I(afldloo*., bSW D.1bi. o  vido his letter  too 

Juu110011/1/91/DUH/iteU 	t, 2.,7.91. 	I 
y appLiuutioa on idt # 	.3.91 addreee*d tD the D.ve3oiisnt 

for 3sr43oo,a, how 	Lhi to* g**U*g study 
eve and 	joining ny ooupge throu& 7o. 

A 	av- 	got adnitteQ UJ 	,H.VaszeL0  qn 1.8,91 
rind now oott1nuing 	y etu4ies hs**  
a 4190 QBJzOTZON OR 1f1PXC*T3'fr 	4*fl&i 	%Zis 

7 	$uiQfl 

Thcrofors A reqtut you to 4xt3yi*se 
"zig 

Q3Qo QERVJXOLTE 	tot tbi.e sue, s,A .3*. issue ia 
nq forta 	3s1*ivin 	nrder v.s.f. t.e,iU) trs* hiYei,.' 
.rvioe ventre, Aarta1a, as ws 	$0 	* ,saP the oae sit 

opaeut 90MAJUsioner for 1sM3.000, 	v 	for 
Z1ntng of study 1.avo. 	•. 	 • 

you. 	
••• 

Tour* 	ithZuA.y 

Ii 
I 0* 

*atcu 	 17 L•ar* at I.l.uJ., 
ho'*$g$, Ysrenasi. 

r1 op 	to 	 • 	 • 	• 	• 
Zljootor, (aat Zone), 	Gaubati. 

1 2. 	j. jjovejqpa=nt Oonaisaiorr gor.SaV410026 , 
i.niotry of Thxtil*, Jayog ibvan, àIeV 	*ihi, 

Pirootor, 1, i.RJ, fazurAOU 
• 	 Uo4 

H 
H atity Lm$c 	St 
H1 V.*naei. 

1 
• 	 •• 	• 	• 	• 

• 	• 
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"NO. C/AU/A.UT/1 5(1)191/ 0 
	 1)ated 

The 1y. ievelopent Con,nineioner 
for )candlooine, 
(Jdyog i3havan, 

ew 	hi 

ub;- 	 Joining of hri U.'utradhar, 
rpnter 	gartalp. -. 

ileae find enelo'ed herewith a photocopy of letter 
received frin .C, Arta1a a1ongitb the applicatin dated 11.10.91 
ubrnitted by 1hri U. ntradhar, Carpenter on the subject cited 

abøve. 

• 	utraihar has applied for tudy leave for 
proocuting Atudipm in 1.i.1L.T. 0  Varanaj. The above matter i 
under ,?roceps and the deceion is yet to receivi fiom your end 
on thip office letter 14o. ..'C/(AU/A/15(1)/91/3479-3480 dated 
30.E'91. 

9f , 	 Moan tiwe hri elutr adhar ha ubm.ttted hi joining 
rjort after avai].ing of 60 dar leave from 12.8.91 t 10.10.91 
r no clae of .h.T. cour'e i going on at preet. lie ha a10 

' /eek the perniiion to attend the oaeea when it will tart. 
• Once he hav been admitted for 3.yearei Liploma Coui-Ps in I.I.f1.., 
Varanai vidc, ycur 2ico lcttr No. J-11011/1/91-Cli/.1I dated 
26.7.91 it may kindly beclariuied whether he can jOifl hi dutie 
In uch a way where there i no indication that be Ia taken 
permiion to leave 1.i.F1.T., Varana"i so far adnii''ibility of 
ruip in thiq connection'pormi.tted to join his old Head quarter. 

You are thercoro, roqueted to convey the deciIon 
of àompetent authority on the above mentioned letter from thi 
officin dated 30.3.91 and advioe uo on the coure of e.ction to be 
tton for him lc:aving Varanaai underabove àl.rc .mtance on hI 
flocizing aoiniIn in I.l.H..,Warena,',i for 3 years. study period 

J in 1irogro 

	

	and ruch type of joining ap,  per hiaepplicr,.tin,in 
quction. 

Yo urq faithfully, 

End: A above. 	

(Y. N. onkualey) 
Director 

Copy to;- 

• ih (ifficrr-ichar;o, Woaver' Thrvicc Centre, 
rartaia for hi' in orration and ncceary tction. to infoim 

poition directly to .0.11. Office undr inti.ation to thiq 
o!fic 4na'e. hri. utradhar 'bould he aked to join 1.i.li.T., 
Vavra'i irinediately. 

'ri .cutracIhar,  Carpenter, 
h( i' ta"kca to ex [;J.ain U!idc r ihat circumptancep he left aranai 
athut th€ 	riion o t 	irector IIkT,Varanai, 

1. 	 hc L'iTCCOr, indian lfltitU 	 chnolr 
for iii or 	ion -,, no neceary action 

) -.( 

J1! 

lii' 

	 •lP4 



To 

The Director(Zomj), 
Weavers' Service Centre, 
PUb.Sararja Road., 
(Near Manipur.Bhavan), 

Sub s— Joining of Shri U.Sutradha,,,Carnter, 
Weavers' Service Centr, artala. 

Refs.. Your letter 
dated  25.10-91. 

-- 

Sir, 

Kindly refer to your letter underrefarenoe. In the 

afore1entioned letter your kindseif directed ins to explain under 

what circumstances i left Varanasj eto. In fact, the Institute declared 
cload suddenly on 4-10-91 for iudafinj$e period4 Phe date of 

re—opening of the said Institute is yet not nowrl to me, Before Jeparture 

I enquired bout the re—opening,whjle I was givwi to understand 

that the te of re—opening will be puI1iaed in 
neispaper. Noreover, 

the me.s was also closed J following the closer-of the Institute 
/  

on and from 4-1 0-91. Under such circumstances all the trainees0-  left 

Varanasj nc I also left Yaranasj after submitting a prayer for 

stion losys permissioi. Sinoo the sanction of study leave has 

not yet been comiunjcated to me, I joined my parent office at 

Agartala,as otherwjse,as I thought, there might be a question as 

to what I did during vaeatIqu period. However, on informnati of 

re—openin of te Intt1t'it5 in questlon,I shall go back to Yaranasi. 
lornediately. 

/ ) 

Contd,,. .... p/2. 



I. 

1 

P -if- 

p/, 

In connecti on to IV atordd study ift I. I. H.  T., I 

.i voul& pray to your hon*r to be graIaa enougt to oownh cats 

sanction of study leave at the eir]iet aM thus oblige. 

WItS regrda, 

TO.Lr5 fit u1170  

rAj 

• 	 , 

- 

• 	
•r 	 (. U. 	itraiaz' ) 

•  
Date: 	 Carpenter 

;-i 

Copy tot 

st 
• i) Offiear$iarge, Weavers' Srijo Centz'e Agaria1a. 

2) The Director, In1an InitIttte of UiM1eo Tedinoloy, 
• 	Varanagi, U.P. 

- 	
• 	o( •u &it iiar ) 

• 	• 	 - 	 • Carpenter 

• 	 t. 	1• 1 t 

I 	 '•.. 

I 	
t 	tI 	 I 

C 

I t  



To 
The Deputy Director. 
Woaverad Service Centre, 

rti't%a. 

(t 

LAI 

hthject I. Joi4ng Re, 

The Xi.fl.T. of Varanasi has been 1osed on 
and ftorii 1r,t May'92, conequent uPon 	piØLei, of  
Annual Examination. The institute wiU rernaLn 'cloaed 

till publicetion of the result of ths xamtetion. 
In view of the above, I have corns bac)e to Agait41 
and rsportad ny.lf for returning in rfly duties, 
to-day the 5th May'92 (7.N.). 

In connection to above, it iay be stated 
that I joined the I.I,H.of Varanasj fer 3 (thra.) 
years Diploma coures in ijdqdloom . Tachno 	aric 
tion.d by tM Dy. DevelDprnent ComniOioner. for Han 

Vile his Office Memo t.J41Q11/i/9jocMJE4i 
Zt. 25-7..91. 

With recjards. 

Yours faithfully. 
Dated, 5/$/ 92.  

- 	(U?PAI $ UTRADRA2.) 
CRPFJ, 

Jeavr3' 3r'tce Centre,, 
ala. 

- 	 I 

II • 

I J; 

\ 



P-ks
L(  

TO 
t The Off &geu.jni.charga, 
} Weavers' Service O3ntre, 

ubjet 1- Praer f2j rantjnp of G.pItp. 

Sir, 

I I hive the honour to state that I have 
Ik=M applied for a (;.Pjund LodW on 7-8.91. gut 

unfortuyate1y till the date I am not f*voir•d with 
the same. 

It is to be mdn -,Cioned here that I have 
4. join in £)iplora Course study at I.I.rL.T, at Varanesi 
. ,ftr. P) and as I em not favc*ared with any stipend or any 

othar f inancja1 benefit from the Governmrt I am 
faeirq lnencjaj crisi3 to continue my study. 

£ wou request your honour to kindly 
favcr me with the necesry arrsngent with genting 
of Q.PJ. lOLfl amountfrç to Rs. 4200/.. (upeo$ Vour. 
Thousand Two Iftindred only) at an early date & oblige  
thereby. 

!ours f*i2u11y, Dated,Mgarta1a,r 5th 

"AU 

Weavers $rvice Cantra, 
Copytos. ,,- 

*) The Bireetor(ni4, Savezs' $ervja C'ntre, 
iwaha ti, for iA±criaat ion, 

2). The Development 00Mdasioner or 1nftooms few Delhi, for information & kindly necessary action. 

(uTpJ4 SLPIRAnHA) 

Weavers' Cervice. Centre, 

I • 

I J 



I., 	 •,I 

XTtU 	 - 

No.W'AGT./61/9,/ I Z 	
•Dt. 3/8/92, 

A_N_CTIOZ 0 R 

anctjon of the uniersjgj i.' hr&by accorded 

under rule 12(l)(6)(jj.) read with 12(2) of G,PO,(CS) Rules, 
1960 for the grant of a ramp. G.P,F, advance Of Rs.4400/.. 
(Rues sour rhousgj Four )Iunjred only) to Shri. U.3utradhar, 
Carpenter 1  of this office  from hi3 	 No.PAQ/Tex./ 
Caj/i/324,to enb1c him to defray 0 cpeflses in Connection 
with the 

higher education for 3 years Diploma curse, 

The advance will be recoverej in 25 Instalments 
each coruncing from the next month o 	he drawal 

of the advance. 

The z txx ba3ce at the credit of stIri Sutredhar4 
Carperter as on date. 

Balance as per 
alip for 1990m91. 

Creditfro 3/91 to 7/91 
.200/- p.m. 

iefunj, 

'Jithdrawa1 if any, 

Balance as on date,  

..i,.. 1(3, 5 l54.00 

'S... 9• l.COO.OQ 

•..f. 39 	N11 

0•4* $ 	11 9f, NI1 

•••t. Aso , 6,544/- 

11 
• 	4,  

• 

Thig hQ3 with ref. to letter 
92fr)Q/E.n dt. 10/7/92 igu.d from the Office of the 
Development Commissioner for N&ndjoom, New Delhi, 

To 

P.Y&ACCOUfl9Off±C:(D.X.). 

Copy to - 
p1). jll Sections W.S,C.,Agrt1a. 

Shri .utrehar, 

AJ(YCU 

DPy 0Irc. 
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Ir J., vernrnent of kndia 
Ministry of Textiles 

Office of the Development Con issioner for HancjLooms 

Lidyog W awan New Delhi 

Shri K.K. Sharma, 	 Dated s 15.71992. 
Dy. Director inch arge, 
Weavexa' Sexvice Centre, 
AGARTAL 

Subs Grant of Study Leave to Shri Utpal Sutradhar s, 

Sir, 	Carpenter, W.S.C. Agartal, 

I an directed to refer to the Correspondnce 
resting vAth your leu.tter 	W5C/,(3T/p..4l/92/ 1106 dated Z6.92 and to state 

th 	 that as per provision 
Con taed in Rule 50 of C (Leave) Rule 972 Study 
leave can be granted ONLY if tho covornment Servant 
satisfactorily Completed the pofj on and 
has rendered not less than 5years regular continuou 5 service including the period of probtin Sh. Sutradhar 
has applied for grant of Study leave w.ef. 11.8.91. /Ae 
P_thepap.erzecejve44rn your office he hs not / 
cpmpjeted 5 years servic* v'It al 	péjj that he has 
not yet satisfactorily con,leted t oriod of probation. 

Lkder the facts & ciivumst&n 46 5flsnOrated above 
Shri Sutradhar is not eligible for Consideration for 
grwt of Study leav• He may be inf6xm4 accordingly. 

Yours fat thfufl.y, 

(s. /Agg,)rwa'1) 
Mitrt Director(Qr,j) 

Copy tO* ,, 

-i. Shzi Utpa]. Sutradhar, Carpente; WSC, Agartl 
Through Officer Inchargi, W$C, Calcutta. 

( 	S. i4jarwal ) 
Assi8tan(jDirector(c3r.j) 
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GUWAHATI/SALEM/VARANUP 	 4 

laiplosua 	 pion  
/ . 

dI,ri/ciuuar ... _ 
 

oc1L,i_ 

c#rnpIeIJ IL.  

• 	 . 	
4. 

Indian Institute of Handjoom TchnoIogy 
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- •. 

L,s L1,. c.i14i.I Lq 	is mu, appIaI . iurms4i. 1, 4ual4i.J Io 	.. 
IL8 Aplons. a/1.p ha.t;ng  jun .*ajsEJàf .iI. 	sindj.n LJd in 
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and Wfne.lFo 
IC. was plac.J iA 	. 	 ' 
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cn iLi.i!,. 	 ....Jaq ./.........................1995-------- 

Director  chairman 
fDr.B•P.8rkrj 
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No. SC/AGT./Egtt3. .1 (12 )/95/2, 	 bt. 7/2/95. 

OFFICE~ORDER  

Shri U,Sutradhar, Carpentar of this office is 
- 'LDy 1sructed to impart the training to the trainees 

WeaVerS under Hill Area project & Profect packages scheri 
in addition to his normal dutje3 Until' further orders. 

To 
Shri U.Sutradhar, 
Carpenter, 
Weavers' Service cntre, 

(z .K. AR MA) - 
D3R,jCCTCR  / 

Copy to z 

Personal IE'ile of Shrj U.3utrjhr, 
Carpentar, of this office. 

(i.SHARMA) 
DEPUTy DIRECrOR. 

.J 	
0 .9 



To 
The Development Commissioner for Hand1oc, 	- 
;idyog 6havans 
Nwil2ei ht—l1Qoii 

Sanction of study leave during the period 
from 12.8.91 to 5.8.94 in favour of Sri. Utpal. 
Sutradhar, Carpenter for hs prosecuting 
3 years N.pla Course in Han.00mn Technology 
in t!ie Indian institute of Handloom Technology 
at Varan3si. 

r was reccmmendec{ for prosecuting studies 
in the 3 years Dip1ota COUfSC in Handlon Technology 
in the Indian Institute of Handlon Technology at 

Varanasi vide Off!e 'duni of the Deve1opunt 
Comrjssjoner in andloor, Ministry of Textiles. 3ovt. 
of India, New Delhi vide NO.J-11Oli/l/jDH,11 
dated 2G.7.91. In pursuance to the same I joined the 
course in the Id1an Institute of Handlooa Technology 
at Varnasi and cop1eted th coure cuCcessuIly. In 
aforesaid prosecution of studios the pel -lod frc,n 

to L-5-94 was to be regularised oy sanctioning 
stu&: leave and also by mkirigpayin?nt against the 

study lav a 	r 	f-. '!. J1 t 	said 
, piOd has not been T 	l31-ised as yet and not to 
eDeak of payment of salary for the oeriod. 

Durinq the aforesaid perioc of study. Mle 
the £nstitite rnain closed I joined the office for 
certain periods. 'alaries for such periods were paid 
to me only excepting for such a period Eorn 10.8091 
to 31.8.91 (for 21 days). 

During the aforesaid period 0± my study. 
I was not sanctioned ny legitimate increments. The said 
increments need also be sanctioned immediately. 

Under the above t'ats and c.rcumstances your 
honour riay graciously be pleased to take an effective 
steps for regularisthg my period of study by granting 
study 1eve in my favour md also by granting legitimate 
incrcents for the period with arrangement for payment 

Cont.:..p/2. 
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for the period with arroar pays for arrar increments 

• 

	

	at an early date, for which act of kindness I as in duty 

bound 3hall over pr-iy. 

Vjtj reardsj 

vrs fai. thf11y1 

Dated, Agartala, 	 UP/ 
th 	 (Utpa! 	utradiir) 

Carpenter 
LOpy to:.- 	 eavthg ervi 	Ceitre, 

LS-ta. 
L. The Dreti)X' Liic1 i 

Jeav 'S (r' 1ce Upritre, 
(jwahati. 

2. The Deiornt oram 	er Hai000rns 
Udyog k3h3van, 	vt. of Ine'ia, 
Ministry nf Texttis, New )elhi. 

(Utpal Sutradhar) 
arpentef. 



±L 0' 

To 
01 r*et.:i, 

	

vcr 	erv1ce Contr, 
Pub .Lr1nt;  RoAv  
Guwhty 4  

.o:- 	nct1on of ztucy le've during the period from 	to 
5t3, 	i, t :iur :.t' r 4& tip. &*atr.dh 	Lrçter for his 

• yr t fRLp10 	course in 	ndiooc Tcr3o1ogy 

QS 

th lr,th u Irt1tte of' bnd1oor 	qtnoiogy .t 1 tr&si 

I " 
re 	zdd for pro tecuting Av el ete to the Z ye r 

r 	 in 1Lnd1oTecSno1ogy in tbo Indtn iatitute of 

H! ndl,)ov Te chnuiogy t Vrn i si vtde Qtticer Mornduø cr the 
T)eve o j i $ Cotton 	 in1ctry of Tsxti1es, Oovt. 

c DnJ.j v 	No.J.-11O1/i/9t X/..1t d$ed 23'1-9t. 

in pU'U1Oe to t! 	I ciried the wu vLe in the Indim itt.... 

;utP 	r,  dl, • 	r'xoy :,.t V.:'z3. •zd OOEpiOte4 U3e CUr81 

it 	ueesituL1y. in Vors id proaetionof atudi a a th o period from 
• 	 ' I  

1J,8}t to,5,34 w 	to be roeul ri'ed by 	ctii
.
g stuly Leave 

	

•I 	tY in 	ç yau e)t .g in cit th a Li&3 ftu dy le ve s per rti. 

'jut iorti tc.y the . i.á porioh 	not b ,lau reguj -vj:js9dI-As yet 

-nd Dot to 	Ic C p yent of s1ry for thts pori. 

Durint the !t}J. id period 3t E.tudy,1ile the 1rstttte re 

cLced I 	ixtd the )Ctjce 	etji p  ~~ Ziodz. 	rie3 for 

ch 	r1c 	)i 0 to me onI7 exCepLQg f\,r 	:,eriod from 

10.5.01 to 21.3.1 (tar •1 daya,. 

flrLi 	torJd iarlud uC,y 	 rn etioned 

y J.egitimate icreentui. The sid ncre3'nts need 16 be .snction 

imaedintely. 

Un€r th e 	£cts -n6 crcustnees you'hoöur cAy gra. 

ously bo p1esed to t.'ike o etfectiie atep t.' x1 ibiug my per-

1d of studp by grnttri tu le vo jxz iay d oby gri1-. 

ti!g ig1timite inerezaent for tIeeriod RiLh trrn8ent for py 

sent for the period with rret p , -ys for arre ,x icrèts t n 

Cntd. •.,? •/2 



I; 

ea1y t,fr %aicb ; Of k*dT!eU  I as In duf bQUUd 

J11 ever pray.. 

:

with regr, 	- 

U 	ithiit, 
- 

Dtd,1gvta1a, 

the 

ti a1xg 	t-i;i c 

ikv 1ret.j' (mi), 
ve•ervjce Ceare, 

2. '.J 	Devc: 	 igcror E:nd1ooa 
Udyog I3hav4D,OoVt, ottndi, 
mnistry or Ceztilos, 
New Delhi. 

0 

(uTug urrtI R) 
C-rpJ4r. 
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dOYUNMBNT OF 

iWIflY OP 1I13 

VA,W' $E)V1Ch CuRl 

Gerk.habSti, 	AgaraIe.. 
VLI-19OO 

Dated :-07/03/200 

MEMORANDUM 

it is 
seen that Shri LJ,SutradhrCaz.renterc 

of 	this centre has not received his salary for the 
month 	of Feb...,20009 	without stating any reason 
theo: 1 1 0  is therefore advised to receive the ) 

•1iaxy 	iram:diate1y0 

in case of his failure to do so his salary 

will uQ refunded to Govt 	& this office will not be 

ro.)j - ibI 	for any consequences, 

4. 	i4 

t. 

' 1 

TV' 

tj 

TO 
Shri. J.Sutrdhar, 
Carpenter, 
Lieavers Service Centre, 
ThRTL, 

(A * R.BC 	)'1 
r  

AS- S I ST ANT J 1jORL/c1, 

L 

,_., •.! 
I - 

- - : 	• •: 	 . 
I 

I I I  

9 

C 

I 
$ 



fA 	LLQ. 1- 

IF 

.9 

The AsGista - t Dircctc'r, 

dcavcvj Servico C3ltre, 

Gurkh c , Ajctrtr'! -6. 
- r 

Ref, :Your.r.flflclu!., 	 ' 3(1)/3000-9 

	

— 	—— —-- --——- __._ U. -aid dacod O/-O>-2J00,/ - 	• 	•• — --------- 	: 	 •• 

	

I 	- 	a 

I 	 4 

Sir, 
In response to your lettcr QitO4 ,dvI 

iifoxii you that I sh11 draw lc s11.'y or the moith 
of Fth/3000. The swy may thor,be iaursc to 
rne. 

It was se that scary biU 	for 
i.cnt to me 	a oror bill atlonst'by Ps,aDO/.- in basic 
uid 	nsicjuata1 oti r ayicits. h.ts flii' :ind1y be sci 

d 	cLc :';:n 	rain±n. pt aS. ocfly as possible 
£ thi .i 	st:it. 

C 

'F 
Dated, Arrta1r, 

thu 13t 1 irrc.,300o. 

• 	Yoi 1 rs faithfully s  

Lthfi .SrtAOt1,t. 

(U1?4L SJ RArn4) 

W.  k oritar, 
C. 

Actrtala -6. 

LI 

I 

- 	• 	. • 7 •c 	I' 	 • 	- 
4 'I •. 

• - . • a 	I I • 
a 

. 	----t-I •'- 	a 

a . 	• 	 -. 	• 
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No0WSC/AQ'r/P1/2000/ /4/, 	Datedt- 29/11/7000 

MB MORNDtJM. 

It is observed from the Aequttarce Roll. that Shri 
U. Sutradhar, Carpenter of this office has not drwn hin s isry 
from the month of Sept.,2000 mnd Oct., 200() without ani 
information as he is Contfteouty present on duty. 	It is 
also 14arnt from the P.B.r. 	as deposited entire amount of 
salary in the 	different head of daduction(excçt meer 
amount) It SSfl$ to be he has sourae of Z1V* other then s2zy. 

• 	 Aj - uch he has been advised to draw his salary for the 
month of Sept. 2000 and oct, 20Ô0 innedjately failing 
whh his All claims Including salary will be heldup till 
suitable instruction recejved from the heid ruarter. 

4E 

ShrI U.8utradhar, 
Ctrpentir, 
We*Vet Service Centre, 
AqartA  la, 

(x .ic .AVXSKAR) 
xJ. 

T1 

irl 

a- 

CoMe to t 

The Development Cjssjone.. 
for Hand1ooma 
Ministry of rexules, 
Udyog Bhavan o  
New DelhI-ito oii, for information & neceseary action Qtk4 

The Director (Zonal), 
Weavetse service Centre s  
Ouwahati, for Info M-ation & necesear,, 

r 

(K ..VIS1(AR) 
EIJDf 	C?OR(jC). 

• 1 
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- 
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p .  Ti 	 - 

The DOPU ty Director (i/c), 
Weavers' Sorvic. CSn$re 
Minie4-ry if Text iles,, 
Oevenu*nt if Xn1LL 
Gakhaba.Pi • Agar s-ala. 

Ref 	Your MOMOCOndu3W bI..WSC/AGT/P..61/2000/1741 
fjtd 29.1:1.2000. 

sir. 

Kindly rofor +0 ysur JmeandWn cited absve • The 
contents of the msmsrandua Is Absilutoly surprising and 
bowilkHing. 

In cennectisn t o sbsv. I an to ssas that-
incr.menta for a peri.d frm91 till. 11 94 h1 isós- boon 

sanctioned in my favour, although ierenensv as fallen due. 
thoroafter have beonp passed. The zeaasn for withhe1 of 
tho aforesaid 4 flea. increment have net bó: Lns.imate i 

yet and as such cx$-inu.usi:ysu- paid jus dójt omluanta. 
Per the same I reprosen-o6 1-ho ma$•ts* on Usr of 
•ccrisisns in adc]iti.n Is roy porasejl*.1 ceó4cis &15S on 

nuw*7k of eccaatsne. Dazing such poxe.Ual csnsacs you 
mt mated that 4-he uia 4 •r be s.4-4-l.d ssnø4-c. but in fct 
nos-hing dsno. 

iuo to the aforesaid illegal stoppage of my 
incromants I have been paitS chart- salaries as s4-ated above 
which resulted very adtorao1y 4-9 run my finity. This was 
also intimated to you on number of occaaiono. In connect-isu 
te above it was also intima4ad you thatif if my previous 
fallen increments arc not Sanctioned ant *ccardingly mØy 
pay bill is prepared it weuld be dtfficuli ön'my pars- • 

s-ho salary since with such &'st salaries I am unable 
to run my fmily n proper manner. 

It is further painful s no4-e that in-the 
is-self you passed illegal •pinion 4-has. "is-

seams 4-i be ho has source Of income efhgr s-han salary". 
Such coninon - s, so far I fool is nothing bus. 4-o cmouflaqe 

your own faull- and fail.ur. 4-o sancfin my incremans-e in 
preper manner, etherwise you know well thz+- my fatiily has 
faced starvation duo s-s non- aanc+isn of preor incremons.s 
and nan-payment- of con soquantal arrears fir the same. 

An ininid.tat-e action in 4-1i mai-'ir- is earnosily 
aolici4-o9. 

Yiur a fa.tfltu3 ly, 

Da9sd.Agartala. 	 . 

s-he 1St  DGc.2000. 	 U~Satz4dbar 
• 	

-. 	 c-*-A 	• 

C, 

: 

-: 
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o. WSC/GAu/AGT-15(1)/99/ 	Dated Jan. 3, 2001 

MEMORANDUM 

It has been reported by Officer-in-Charge, 
WSC., Jartala that Sri U. Sutradhar, Carpenter 
has not accepted his salary for the month of Sept' 
& Octobcr'2000 without assigning any reason 0  His 
act of.non acceptance of salary seems to be an 
'Unbecoming of a Govt. servant' •  

As such, he is asked to explain why he 
did not acceot his slary for the month of Sept, & 
October' 200 within 10 days from the date of receipt 
of the Memorandum through Officer-in-Charge, WSC., 

arta-1a 	failing which necessary disciplinary 
action will be initiated against him under OCS, 
(Conduct Ru1) 

Asstt, Director (Adrnn) 

—i U. Sutradhar, 
Carpenter, WSC,, 
artal, 

Copy to, 
The Officer-in-Charge, WSC., Agartala with 
reference to his letter No, WSC/AGT/P-61/ 
2000/1743 dt. 29/11/2000. He is reqeested 
to send the reply as submitted by the incum-
bent fo necessary action at this end. 

(L. ARAIN) 
Asstt. Director Admn)' 

I I 
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N0. WSC/GW/Aat4 15(1/2ooh/ 	Dated Februiry 7, 2001 

MEMORANDUM 

In continuatj.n if this iffice Memorandum if 
even Na. dated 3/1/201, Si Utpal 5utrdhar, Larponter of 
WSC., Agartela is once agaifl advised to submit hie explarition 
as to why he is refusing to draw hia monthly salary aincc 
5eptom4er'2000 last. His rsn compliance of order of this 
oftico showe hi 	gross negligence in roc.eivinij his salary 
and his act haa been treatedse 'Unbecoming of a .**t. Gevt. 

which also attracts discipliiry proceedings againet 
him under Rules 3(ijj) of LCS(LOndUCt)RLUê5 1964. 

He is, therefore, directed to submit his expLana-
tion within 10 (ten) days from the date of reCeipt of this 
2nd Iemorandum or receive his salary forthwith, tai.Ling 
which necessary disciplir±y action bhaj..L be taken against him 
and his non accepted s.1acy sholi be dcpaaitcd with rAO, 
Lalcutta. 

His expianctiorb should reach at the 01G. , WSC. , 
gurtala within the stiputed. time. 

(L. s*tI.4rr 
Aastt.Djrector (idmti) 

- '4ri Wtpai. 5utradhar, 
Larpenter USCI . 

Lops to, 

1. The Officer—in—Charge, W5L. , igartaia. with 
reference to this office Mom, dat. J/1/2001, he 
iu requested to forward the explanation of sri. 
Sutradhar to this attjca with his comments for 
initiation neosaary acti.n in this regard, If 
at eli, no comunicatj,n is received, he 	is 
requested to depeait his totai saiary with PAD, 
Calcutta whichi is lying more than i months. 

(L. NRAIN) 
Asstt.Djrector (I.dmn) 
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thc-2i 	Fob :oo'i. 

Yours fnithit11y, 

L4&) SuLru k4 , ?.  

Ccrtrn 
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low. 

/\)VAMCL  

Th(-, ' Devo1opmt Comrijzsjonr or F1Uon, 
ew Delhi ,U dyo Vh 01),,tn , 
IU 110011. 

OUh 'ijil. 

.ci:iinder 	iviy oc1jcr 	r:Ljcatj 	iatod 11-01-230i. 

Sir, 

tuc ro3 1 )c, 	d 	: 	LtSSion I 
tt I 	.10 ohly 	coi'l.' 	in ry 

1fl.i 01' ; moth or -id two 	tor \LT r a 'iholly ICL) ondor4 on 

Fo r tu iiatdy,my 	or' 	r'ri rc W3 fixoI n 
16-.02-a)ol. o,I wrs in ur.o'.. flood f lnnney. I cU'in t t hve 

-iy othor cCLtcrnatjvo bu 	oy from ny 
s -icIvcco od nccor(iinL;1y I 	 i1....01_)O1 	r 

srne, But unortinataly, I d.id n 	t orty responsr. ror 
irour sjd. Than I jg compolloci to defer the date 'f 
:n 11-0-01 ójo to paucity : dnd(Inv1tat1on Card encpsed) 

So ,I pray to yn' 	onoiir 	to be hindaouLth to 
Lflt10fl yy-r ;ino tIi1 	- 	,-i.r1 himrlr ad flirir 	 :Y 

(-te 

T]i 0 photo-copy iT - 	: a'.. .ret 	is 	tC1C) 
P orowith. 

I1c matto' ''r :i,;r 1 1 -; 	tod as r.ioo±; .: 

yours foLUiftzlly, 

Djtd, A1p-rt. a, 
	

UitToi S1ttC 

the 27th Feb.2001, 
C nrp ant or 
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.1 
WSC/Gu/ o. 	 i/15(l)/2orl,(y)/ 	

1 ated February 28,001 

Io 	prta.j. iudit'icatjon of thj80ftice srdc3r N3 	/AU/ADMN,1(7),partII,94/1241 	
67 dte &/6/9b, may uc suui.tuted against 51. No. 	7 

NO 	jrne 	Poei. h&.1d 	rrout in 	Date 	f 	Offjc eit jir 	iit 	which 	ubstjn. 	where 
appointed 	tive epp 	trking 
8Ubstntj 	sLritjpent 

bh. Larpenter  
Sutradhr, 

Agartala 

Ihere is no cha'be in terma of other p.rticu1ara 
coritainod in the abeve order. 

(5.t:.//JAIN) 
Dir/cter 

T0, 

1itpa1 Sutradhar, 
\-Carpenter, 	5L,, 

Lopy to, 
The Officer-in 	harye, USL I, 	 gcrtaJ. a with reference to his letter N0. WSC,AGT/t-61/200112009 dt. 12/1/2001 
for flOcesiary action at his end, 

The Eket8  Ufficert 	AO, Lalcutta 

rsosj file of th 	concerned. 

. 	 I5L/U/Rdm1(27)/20O1/ 	. 

(.L, 	JINJ 
1irector 

'I 
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Shri Utpal Satraftar 

so Ys 

Union of India and others. 

-'And 

!!_!ttr of : 

Written Statenents subnitted by 
c 

the respondents 

The iitten $tatenents of the above noted 

respondents are as Zol1os $ 

10 	That, the application of the applicant in this 

Eon'ble Tribunal is not naintainable in its present torn 

and nature. 

20 	That, the said application of the applicant is 

barred by the Principle of eatoppal, waiver aid acquiescence 

That, with regard to pam I to 5,  of the application 

the respondents beg to state that the app icant waapoited 

as Carpenter a Group 'C'poatof the Weaver Service Centre 

in a tenpoary capacity against pbyeicaliy handicapped quota. 

ItiIartker subLitted that out of nistke an Office der 

No. 	(27  )/Part-'III/94/1 26 dated 6.6.1995 was 

issued naking the applicant regular and such order was issued 

through oversi€ht and due to bonafide nistake in issuing 
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suck order for another person • When the natiex' cane to the 

*otice of the Authority such order dated 6.6.1995 was 

corrected by issuing a subsequent order vide corri.gendun No. 

V$C/GAU/AGT/15(1.)/2001/950 dated 2.3.2001. It is further 

subtitted that the applicatio* of the applicant for adsission 

j
three years IXT course was simply forwarded to the Develop-

went 	for Haxidlooiae, New Delhi and the applicant 

was granted pernission for adnission into suck course at IIHr, 

aza Varanasi on non stipendiary basis for acadenic session 
.----.- ....

.--- 

at his owa interest and risk although DHT course has no 

x's latJcn with the nature of duty of the applicant In any way. 

I deny that any reconnendation ever made for public interest £ 

in favoux' of the applicant. I further subaiit that the app-li- 

cation of the applicant was amply forwarded with no reoonLnenda-

tion to the Developneit Connissioner for Handloons, New Do iki. 

I'aay that the applicant applied for study leave but study 

Leave was notgt&- tbeConpetent Authority vide Order 

No. J/11011/5/88/EXI/DO dated 15/16"7"1992 and as per leave 

Rule the applicant was not entitled to suck leave as be did 

not oonplete five jeax's regular service  
0~:9 

 * 8 91 when be 

applief for such Leave. It is aubnitted that the applicant 

joined in the organisatio* on 7.12.1987 and thus it is clear 

that he -did not cosp].ete five years service on 9.8.91 and as 

such the Authority rightly declined to grant study leave in 

favour of the applicant. It is also true that the applicant 

had applied for No Objection Certificate and for fornal 

release order but no release order was issued In favour of the 

applicant, No Objection Certificate was also not issued in 

favour of the applicant for the above reason. It is f also 

I,  

'I 
I 
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true that the applicant was asked by the Zonal Director, WIW, 

Guwahati to explain in 'Mt en circunstances he left I1ET, 

Yaranasi without pereission of Director of that Institute* 

oe record it would reveal that he sought for leave for 

several days and Z.L. from 12.8.1991 to 29.8.1991 i.e. 18 days 

was gra*ted. Por the period from 30.8.91 to 10.10.1991 (with-  

out pay ) 0L for 42 days was also granted in favour of the 

applicant and thus 60 days leave were granted. I further 

aub*ii that the applicant after availing 60  days leave worked 

in t)ke Office fron 1.10.1991 to 8911.1991 and then left for 

IIET. Yaranasi on 10.11.1991 • Thereafter the applicant again 

loined on duty on 5.5.1992 after availing 178 days iOL 

(,4thout pay) with effect fron 	1991 to 4.5.1992 • The 

applicant worked in Office at Agartala from 5.5.1992 to 

21.7.1992. The period for WhiCh the applicant worked and. 

the period for Which .L& eas granted, the applicant was given 

saI.ares. I further eubeit that on 22.791992 the applicant 

left for Varanasi and case thereafter and joined in the work 

in Office In 1994 but in between no. I.L. was granted In favoi' 

of the applicant for the period fron 5.5992 to 5.5.94 and no 

in.orenent was also granted in favour of the applicant • Thus 

• the applicant is liable to face consequence of his break of 
------- 

service. 

A copy of said order No. WSC/GAU/ADYN/1 (27 )/Pari - 

111/94/1263 dated 6.6.19931s annexed herewith and 

ear ked as A*nexUreRj± 
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A copy of said corrigendum No. VSC/GAU/AGT/15(1 )/ 

2004V50 dated 2.3,2001 is annexed herewith and 

aared as Annexure 4-II. 

A copy of order No. J/11011/5/88/EII/]XR dated 

15/16.7111992 aforesaid is annexed herewith and 

marked as Arinexure -'R-III. 

4' 	That witi regard to paras 6 to 129, of the appli - 

cation the respondts beg to state that the applioant 

I 	applied for G .P 'P • adian ce on 7.8.1991 for an amount of 

Re. 4,200/.- and I further deny that the applicant again 

applied In 5.6.1992 for G.P.P. Advance for an amount of 

Re. 4,200/.- and therefore suck application dated 5.6.1992 

cannot be treated as freEk application for G .P .F • advance. 

However the G .P .P. advance was sanctioned for the reasons 

otherwise then the applicant has meant to say. 

Regarding the averrents of non-sanction of study 

leave, I submit that study leave is granted to a Governnen.t 

Servant (etker Gazetted or non -Gazetted) who has sat is-

Lactorily completed the period of probation and has rendered 

not less than five years regular continuous service • In 

view of the same, the applicant who JoUiedon the forenoon 

of 7th Decemb.er,.i97._anLwnt for study w.e 

did not completed five years regular service, was not granted 

suck leave in terms of exiting Rule and Regulation. 

It is true that in 19949 the applicant reported 

his completion of course to the Department and the sane was 

conveyed to the concerned authority • I submit that sub so.-  
- 

quently, the salaries paid to the applicant for the period 
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he woriced during vacation or otherwise whenever be came 

back from lilT, Varanasi was iadc a matter of objection 

by the Audit • I subsLit that although an Office Order No 

WSC/AG/Esstt-1(12)/95/258 dated .02.95 was isaued but 

subsequently the applicant was galled back on 21 .3.95 with 

instruction to perform his oa duty. 

Increments of the applioan.t was stopped due 

to nonegulariaation of absence of the applicant frog 

5.5.92 to' 5.5.94 • The applicant is required to apply for 

grant of leave of the kind due and admissible under the 

/CCSLeave Rules), 1972 for regularisat ion of his absence 

from duty from 5.5.92 to 5.5 .94 • His increment case can 

be considered only after the period of absence mentioned 

above is regularised. 

I *bmit further that the applicant denied to 

take salary for the month of Pebruary, 2000 showing reason 
that there is short fall of'Rs. 200/-  in his basic pay. 

Inict there was no short fall in his salary for the month 

of February, 2000. A memorandum No. WSO/AGT/Aootta. 3(1 )/ 

2000/392 9, dated 7.3.2000 was issued and served upon the 

applicant and thereafter the applicant has draun his salary 

for the month of February, 2000. Thereafter, the applicant 

stopped drawing salary from the month of September, 2000 

and onwards. 1* this connection a memo was issued to the 

applicant by the office of Veavere' Service Centre, Agartala 

vide memo. No. WSC/AGT/P-61/2000/1741 datdd 29.11.2000 

showing details of Gross and Net I Amount admissible, as 

under $- 
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D1TAI 

OUNT 

Pay 	Re. 

S.0.A. 	Re. 

H.R.A. 	Re. 

sOpI42 

WE 

3,500.00 

300,00 

263 • 00 

Tk1. MTH Q S1PT.2 000 

DRIUCT ION 

O.G.3.G.I.8. Re. 	30.00 

GPP Oontd. 	Re. 2 9,500.00 

Recov. of 	Re. 2 9 500.00 
G.PJ. Adv. 

D.A. 	Re. 1,330.00 	Pea. Adv. 	Ra. 	150.00 

Tr. Allowance R. 75.00 	Prof. Tax 	Re. 	66.00 

Gross Anount3s. 594680 

Not a*ount $ Rs. 59468.00  "Bs.59246.00)s.222.00 

A copy of said Memo No. WSC/AGT/LCCTS/3(1 )/2000/392 

dated 7,3.2000 1 is annexed herewith and marked as 

Anexure - R -ar. 

A copy of said memo No. W8O/AGT/P-61/2000/1741 

dated 29.11.2000 is annexed herewith and marked 

as Annexure_'R-V. 

5 , 	That with regard to paras 13 to 15, of the appli- 

cation the respondents beg to state that the applicant was 

not drawing his salaries from September, 2000 a Memorandum 

Noo sO/Aa/P-61/2000/1741 to 1743 dated 29.11 .2000 was issued 

advising the applicant to draw his salary i*nediately failing 

which his all salary will be held up till suitable instruction 

is received from E9re . Thereafter another Memorandum No 

WSC/GAU/AGT-150 )/99/63 dated 3.1.20 01 wa8 issued asking the 

applicant to explain as to why be did not accept his salary 

within the date specified therein failing which necessary 
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disoiplizary action will be Initiated agai*st the applicant 

under C.G.S. ( Conduct Rules). Slnilar 14!e*o dated 8.2.2001 

was also issued. 	The applicant thereafter filed a reply to 

the said Meso. dated 03.01 .2001 which is not found to be 

aatisfacto'y and the reasons for non-adding of increlent was 

duly inforned to the applicant. however, salary for the 

period of Septeaber '2000 onwards has since been received by 

the applicant. 

It is further subit.ttted that the G .P J. advance 

bill was not forwarded in time due to non-receipt of regular 

salary by the applicant since Septenber, 2000. I further 

subnjj that regarding G.P.P. advance, sanction was sought for 

fro* the Higher Authority and the GPF. advance alou*ting to 

Re. 90,000.00 has since been paid to the applicant ai 31 .5.2001. 

Save and except whatever specifically ft adait'tod 

herein above, the other avernents of the applicant are disputed 

and denied. 

A copy of said I4eao • No. WSC/GAU/AGe..15(1 )/ 

99/63, dated 03/01/2001 is annexed herewith 

and sarke d as xure '- R 

A copy of said neno dated 08/02/2001 is annexed 

herewith and narked as Mnexure  

6. 	 That, save and except whatever specifically 

adnitted herein above the other avorrents of the applicant 

lade in the said application are categorically denied and 

disputed. 
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I 7 • That, I crave leave to raise any other point of  

Law and facts and to produce any paper/docunent at the tine 

of hearing. 

8. 	sat, I pray  that this !on'ble Tribunal may kindly 

be pleased to consider the above facts and cfreu*stanocs and 

be pleased to reject the said application of the applicant 

and dieziss the case in favour of the Respondents. 

YerUicatio*. 
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2.4 1 QI 

it 	 , Dfreotor 

Ministry of TOxtitles ,  Weavers Service Centre, .IIBT CaLpue, 

Jaarnagar, Xha*apara, Guwahatj-22 being authorised do 

hereby soleanly affirn and declare that the stat-e*enta 

'ade in paragraphs 1 and 2 are true to xy k*owledge and 
those nade in paragraphs 3, 4 and 5 are true to ny infor- 

nation derived from records and the rests are sy hurbie 

aubnieajona before this Hon 'blo Tribunal and. I have not 

suppressed any *atez'ial facts. 

And I sign this verification on this 2ib 

day of 3opteaber-, 2001, at Guwahatj. 

ant. 
JJ4'.0 JuIN; 

WT . 	RViCE CEN1 R 
t; -  JWAI-1AT 

0 

I. 

V 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GAUHATI BENCH :: GAUHATI 

•1 

c_,. 
 

~ixa  

O.A. No. 13 _4 of 2001 

Sri Utpai Sutradhar 

.Applicarit.. 

V/S 

Union of India and Others 

.Responderits. 

!_ 

In the matter of : 

A 	rejoinder submitted 	by 	the 	applicant. 

Sri 	Utpal 	Sutradhar 	against 	the 	written 

statement submitted by the respondents. 

The 	applicant 	most humbly 	and 	respectfully 	begs 

to state as follows 	:- 
1) That 	Para 	1 	& 	2 o 	the 	written 	statemrit 	are 

highly 	untenable and 	hence 	denied 	and 

disputed. 

Coatd .... P/2. 
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2) 

[2] 

That the averments made in para-3 other than 

those already admitted by the applicant are 

quite astonishing and highly untenable. Because 

it is stated in para-3 of the written statement 

that the Office order No.WSC/GAU/ADMN/1(27)/ 

Part 111/94/1263 DL. 06.06.1995 which was 

issued making the applicant regular was issued 

through oversight and due to bonafide mistake. 

And surprisingly this alleged mistake was 

managed to have been detected by the authority 

after a long lapse of nearly 6 years. The 

authority took long 6 Years to issue the corri-

gendum No. WSC/GAtJ/AGT/15(1)/2001/950 dt. 

02.03.01 which lessened the length of regular 

service of the applicant. All these actions 

by the respondent go to show,the  respondents 

have not only acted carelessly, negligently 

arbitrarily without applying proper mind but 

also crea. serious irregularity in the service 

rules of the Deptt. of the Authority. If the 

respondents are allowed to act in the manner 

as they have shown by their averments as above 

it will be nothing but to give a clear excuse 

for the respondents to act by their sweetwill 

without for the rules and code of the 

service 	jurisprudence. 	Admission 	of 	such 

mistake at such belated stage may not be 

Contd ..... P/3. 

i 
W, 
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[3] 

accepted as this will also cause irreperable 

injury to the service carrier of the applicant. 

It is also submitted in para-3 of the written 

statement that - 'the application of the 

applicant was simply forwarded with no recomm- 

endation to the Development Commissjorier for 

Hand].00ms, New Delhi.' 

This is nothing but misstatement of fact. 

Because 	office memorandum dt. 26.07.1991 

which is already marked as annexure A-4 in the 

O.A., it is cleart,ystated that - 
7—) 

'The undersigned is directed to state that the 

application of Sri tJtpal Sutradhar s/o Sri 

Dinabandhu Sutradhar has been recommended for 

grant of admission on Non-stipendiary basis 

in the first year of 3 years Diploma Course 

in Handloom Technology in the Indian Institute 

of Handloom Technology at Varanasi. Subject 

to following conditions..,.' 

So, 	it 	is crystal clear from the office 

memormdum dt. 26.07.1991 that the applicant 

was recommended by the authority and he was 

granted admission by the Dy. Development Commi-

ssioner for Handlooms, i.e. the Dy. Development 

Commissionr of his own Department. 

Contd ..... P/4. 
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Hence the averment that the application of 

the applicant was simple fc,rwardd with no 

recommendation to the Dy. Developrent 

Commissioner for handloom is untenable and 

strongly and stoutly dnie1 by the applicant 

The respondents did not adduce an iota of 

evidence which shows tkat the applicant went 

I.I.H.T. at his own int.crest and risk. In 

fact the applicant was sent by the authotity 

for public interest to undergo D.H.T. Course. 

Actually in view of the exegncie of his 

Department he was nt -o I.I.H.T. v after 

3 years of his service iristad of 5 years. 

The applicant has been working against the 

post of a Carpenter and Diploma in Handloom 

Technology - this course is directly and 

substantially Irelated to the jobs he 

performs. Moreover, on completion of D.H.T. 

Course when he came back arid joined in his 

own Department he was assigned with 

additional duties of providing Training to 

the Trainees eavcrs under Hill Area Project 

& Project Packages Schema for which D.H.T. 

Dearee is a must. 

In this way the authority has be•n utilizing 

the skill & expertise knowledge of the appli- 

cant which he derived by his persverence 

& strong labour given by hirt,  at the time of 

taking D.H.T. Course. 

Contd.. . .P/5. 
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But as ill-luck would have it while the 

applicant approach before the authority with 

clean handa for extending a little benifit 

which he is entitled topr law the authority 

retracted their hands and mado a intentional 

malafide depature to extend such benefit 

without assigning any cogent reason rather 

the authority undolating by making statement 

this and that to deprive the bonaidcloim 

of the applicant which the t-.horityo'4to 

have extended to the applicant immediately 

the applicant obtained his degree. 

Moreover, being highly patisfied the then 

Assistant 	Director 	(WVG), 	Mr. 	A.R. 	Bora 

isssued a certificate No. SC/AGT/Tech-5(1) 

/Vol.V/95/1734 dt. 29.09.95 in his favour 

certifying that the applicant., has fairly good 

knowledge of making point paper designs, 

jacqard card punching etc. It is pertinent 

to mention that for making point paper design 

& jacquard card punching D.H.T. is a must. 

Again Mr. K.K. Sharma, Dy. Director issued 

another certificate No.SC/AGT/P-61/95/640 

dt. 17.04.1995 in favour of the applicant 

which clearly shows that the applicant has 

attende 	work in weaving & Processing section 

of this Office in addition to his normal 

Contd .... P/6. 
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duties. So t, unquestionably it is true that 

the D.H.T. Course which the applicant comple-

ted is directly and substantially connected 

with the jobs he performs. 

That the rest of avrments made in Para-3 

are nlatt9rs of record. 

Copies of the certificates No. WSC/AGT/Tech-

5(l)/Vol.V/95/1734 dt. 29.09.1995 & the certi-

ficate No•.WSC/AGT/P-61/95/640 (ft. 17.04.95 

are annexed herewith and marked as annexure 

.. c -...&..Z. .... respectiveiy. 

That it is a fact that the applicant for 

G.P.F. advance on 07.08.1991 for an amount 

of Rs.4 1 200/- applied to the Authority, again 

on 	05.06.1992 the applicant applied 	for 

R.4 1 200 to prosecute study. Then G.P.F. 

Advance was sanctioned Vide Sancion 	Order 

NO.WSC/AGT/P-61/92/1575 	Dt.03.08.1992 	and 

it was clearly stated in the sanction crder 

that the G.P.F. Advance was sanctioned to 

enable the applicant to defray expenses in 

connection with the Higher Education for 3 

Years Diploma Course.The operative portion 

of the Sanctiorn order which is already 

marked as Annexure P-II in the O.A. is as 

under- 

Contc'.. .. . P/7. 
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"Sanctioned of the undersigned is hereby 

accorded under rule 12 (i) 6(u) read with 

12 (2) of G.P.F. (Cs) Rules, 1960 for the 

grant of a Temp. G.P.F. Advance of Rs.4,400/-

(Rupees four thousand four hundred) only to 

Sri U. Sutradhar, Carpentor, of this office 

from his G.P.F. A/c. No.PA0/Tax/Cal/SC/324 0  

to enable him to deftay expenses in 

connection with Hiher Education, for three 

years .Diplonia Course". So, the statement 

made in para-4 that - 'However the G.P.F. 

advance was sanctioned for the reasons other-

wise then the applicant has meant to say', 

is lacking veracity hence denied and 

disputed. 

The averments made in sub-par-2 of par& 4 

is highly disputable as the authority gives 

a self- contradictory view by forwarding the 

application of the applicant with recommenda- 

tion in view of the exegencies of the department 

in one hand and simultaneously now stating 

that the person who has not completed five 

years regular service may not be eligible 

for granting study leave on the other. Th 

resondents ought to have thought about. the 

Contd .... P/8. 

:7 	 {I 



. 	I. 

(. 

[8] 

 

 

matter once, twice or thrice or as many times 

as it requires before recommending the case 

of the applicant for under going D.H.T. 

Course and even subsequently such recomnien-

dation in the opinion of the respondents 

found illegal/irregular. The respondents 

could have recisndecl such recommendations 

at proper time but the present case the 

authority has taken the steps stating that 

the recommendation of the, applicant was not 

proper in the light of the sub- Para-2 of 

para -4 above, it is too and highly belated 

such kind of action of the authority smacks 

of malafide intention and is violative of 

the principles of equity which states that 

he who comes into equity nusL come with a 

clean hand. In the case in hand the respon-

dent has not approacheed this Court which 

is a court of equity with cleanhas res-

pondents while mentioned in the written state-

ment that the application of the applicant 

for under-going D.H.T. course has been 

forwarded simpliciter but delving of facts 

go to show that the respondents not only 

forwarded the application but did the same 

recomnieendaion & now when the applicant 

finding nothing alternative and /or finding 

himself that hew was landed in a place where 

there is only deprivation the respcndents 

did not care to make deperture and changed 

their stand without any hesitation stating 

Contc5.... P/9 
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*hat the respondents have forwarded the application 

simplicitor. Such kind of stand taken by the rspcn- 	 '1 
dents is reither desireabletenable when the 

applicant has approached the court. 

In fact, being a poor salaried employee a - d sole earning 

memoer of his family, had he not been recommended 

by the authority for puolic Interest he would not 

have uder\DH,T. Course at least before the 

completion of 5 years of service. 

That the averrnents made in sub-paras 3,4,5 of para 	 H 

4 and para-5 are the matters of record. 

That S;excePt whatever specifically admiteo 

hereinabove the other averments of the written 

statement are categorically denied and disputed. 

That I seek leave to raise anyothr point of law 

and facts and to produce any paper/document at 

the time of herering. 

In the premises the applicant most humbly and res_ 

; peçtfully. prays that h'on'bie Tribunal may kind4y 

be pleased to consider the above facts & circums-

tances and pleased to pass and order rgularising 

the period spent for study and to release the arrears 

Contd ... P/lO 
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pay which has not been paid as yet with all other 

consequential benefits and to pass order quashing 

corrigendum No.WSC/GAU/AGT/15(1)/2001/947 dt.28.02.01 

and declared it void abinitio. 

VERIFICATION 

I, Sri Utpal Sutradhar SIO Lt. Dinabandhu Sutradhar 

aged about 36 years working as a carpenter in the 

!
~~' office of weavers service centre Gurkhabasti, Agartala, 

IilResi of west Pratapgarh, P.S. West Agartala P.O.- 

rundhutinagar, Agartala, West Tripura do hereby verify 

'khat the contents of paras 	 are to my 

personal 	knowledge. ......................and 	that 

have not suppressed any material fact. 

ate :/ g7 0414j( 
Place: 

Lth\oo 
1 

Signature of the applicant 

I 
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GRAM: SEVAKENDRA 

PHE : 	 q 

57- - 
/ 

GOVERNMENT OF INDIA 

MINISTRY OF COMMERCE 

DEPARTMENT OF TEXTILES 

WEAVERS' SERVICE CENTRE 
AGARTALA : 799001 

Nc.v'J3/AGT./Tach.-5(l)/Vcl.V/95/j1-3 	ot,29/9/95. 

C E R T IFI C ATE 

This is to certify that Shri Utpal-

Sutradhar, Carpenter of this centre has fairly gcal 

knowladge cf making point paper dasigns, dcbby-

fitting and pegging, jacquard carI punching otc, 
i-ia has kncwlodga or Jala nìaiin alc. .a is a hard 

working youth. 

I wish him SUCCeSS in life 0  

(A.R.BoA) 
ASSISTANT DIRECTOR(VWG.). 

Do 



GRAM SEVAKENDRA 

PHONE: 5214 

fit 
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GOVERNMENT OF INDIA 

MINISTRY OF TEXTILES 
0/0 THE DEV. COMM. FOR HANDLOOMS 

WEAVERS' SERVICE CENTRE 
INDRANAGAR 
AGARTALA : 799006. TRIPURA W. 

QERTIPICATE 

This is to certify that Shri U. Sutra-
dhar, carpenter of this office has attended work 

in Weaving and Processing Section of this office, 
in addition to his normal duty. 

Shri Sutradhar is an industrious 
enployee in this centre. He bears a good moral 

character. 

I wish hini all success in hf 
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